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Title: The motion for consideration of the National Capital Territory of Delhi (Recognition of Property Rights of Residents in unauthorised Colonies) Bill, 2019
(motion adopted and bill passed).

THE MINISTER OF STATE OF THE MINISTRY OF HOUSING AND URBAN AFFAIRS,
MINISTER OF STATE OF THE MINISTRY OF CIVIL AVIATION AND MINISTER OF STATE IN
THE MINISTRY OF COMMERCE AND INDUSTRY (SHRI HARDEEP SINGH PURI): I beg to

moves:

“Thatthe Bill to provide special provisions for the NationalCapital Territory of Delhi for
recognising the propertyrights of resident in unauthorised colonies by securingthe rights of
ownership or transfer or mortgage infavour of the residents of such colonies who arepossessing
properties on the basis of Power ofAttorney, Agreement to Sale, Will, possession letter orany other
documents including documents evidencingpayment of consideration and for the mattersconnected
therewith or incidental thereto, be taken intoconsideration.”

I want to provide a small background and perspective to the issue which i1s now brought before this
House through this Bill. When we became an independent country in 1947 the population of Delhi was eight
lakhs. After the turbulence, the violence and the bloodshed of the partition of India another eleven lakh people
came and sought refuge in the city of Delhi. The 1950 census, which is the first census that we have, placed
the population of Delhi at around 20 lakhs. In the next census, that is in the 2021 census, we are expecting it
to increase exponentially. Anyone who has even a nodding acquaintance with the city of Delhi knows that
population in Delhi or the National Capital Region will be in the vicinity of two crores, give or take a little.
Why do people move to other places? Essentially people want to go to places where they can earn their
livelihood. When my previous generation came and sought refuge in Delhi, they stayed in make-shift refugee

camps. My father stayed in a refugee camp in Kingsway Camp.

Then, slowly the city has to provide the infrastructure. Clearly, we have failed those who come and
inhabit the urban spaces. In fact, I would go to the extent of saying that prior to May, 2014 when Modi ji’s
Government was formed, we were somehow treating the urban space as part of a consideration, never fully
comprehending the potential or the fact that it could be turned into a win-win situation. After Modi ji’s
Government came in, many of Prime Minister’s flagship progammes were introduced in June 2015.

Let me give you one example. The Pradhan Mantri Awas Yojana was introduced by the Prime Minister
because he wanted to implement his dream which was to give every Indian, no matter where he or she lives,
a home which could be called his or her own, with a puccastructure, a toilet, a kitchen and the title of that
tenement would have to be in the name of the lady of the house. It is because there was a feeling that

whenever there was a marital discord it is the lady who got short-changed.

When my Ministry did a demand assessment in the year 2014-15 as to how many new structures would
have to be constructed, we came to the conclusion that we would have to build something like one crore units
under the Pradhan Mantri Awas Yojana for every Indian to be able to live in a home which he or she can call
it his or her own. That was the Prime Minister’s dream.
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I am very happy to inform you that according to the latest figures I have of the Pradhan Mantri Awas
Yojana, the demand assessment was one crore or ten million which was subsequently revised to one crore and
twelve lakhs or 11.2 million. In the meeting of the Committee on Sanctioning and Monitoring of Projects
which took place yesterday under the chairmanship of the Secretary in my Ministry, we have sanctioned
another 370,000 homes and the total figure against the required one crore is something like 96 lakhs or 97
lakhs. So, three years before this scheme is to be completed in 2022, we are almost completing it.

It is a fact that many States in the country show uneven progress. The State from which I am elected,
that 1s Uttar Pradesh, has done sterling work in the last two to three years, after March 2017. There more than

14,50,000 Pradhan Mantri Awas Yojana units have been given. I am only citing this as an example.

I want to come back to the specific issues of Delhi. Delhi today is not only the national Capital but also
the highest provider of revenue. It makes the largest contribution to the GDP. People come to settle in Delhi to
look for work from all regions of the country and from all walks of life. I gave the example of 1947 when
people came, after the partition, to the newly independent India. Today we estimate that around 40 lakhs of
Delhi citizens, that is 40 lakhs out of the two crore of population that we have, reside in what are called
unauthorised colonies. I want to spend a minute or two explaining why this term ‘unauthorised’ is used.
Sir, unauthorised colonies pose a problem for a variety of reasons. People living there do not have registered
conveyance deeds and they cannot raise money from the banksbecause they are unauthorised. The local
authorities, which have to provide the amenities, do not treat them on par with regular colonies which are part

of the lay-out of the Master Plan etc.

Attempts have been made to deal with the problem of unauthorised colonies over the last many decades. I
can cite that such attempts have been made in 1961, 1977, 2000, 2008 and so on. But I can tell you, Sir, that
all these attempts have been half-hearted. They have never grappled with the problem in its enterity.

Today, we have a situation where 40 lakhs or more — the figure may be as high as 50 lakhs also — have

been living in these so-called unauthorised colonies. Sir, in 2008, a notification dated 24th March, 2008 was

gazetted. Based on that notification, some 1760 or so colonies were identified as falling in this category.

Sir, some attempts were made in 2008. But, again, these attempts were half-hearted. Then we came to
the year 2011. There is a famous judgement of the Supreme Court in the case Suraj Lamp and Industries vs.

State of Haryana on 11th

October, 2008. I will secure the indulgence just to quote the operative part of that
judgement. This is paragraph no. 16 of the judgement. It said: “We, therefore, reteirate that immovable
property can be legally and lawlfully transferred, conveyed only by a registered deed of conveyance.

Transanctions of the nature of GPA sales or SA/GPA /WILL transfers do not confer title and do not amount to
transfer, nor can they be recognised a valid mode of transfer of immovable property. The Court will not treat
such transactions as completed or concluded transfers or as conveyances as they neither convey title nor

create any interests in any immovbable property.”

Sir, the fact of the matter is most of the property transactions in Delhi took place most of the time under
general power of attorney and the kind of documentation that I am mentioning. With this Supreme Court
judgement, persons who were in possession of property there or who moved into such colonies found it very
difficult to acquire — what I call in a better term — legitimacy in terms of local laws.
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It became clear when we passed some regulations in 2015. This is the last major medication to the

regulation towards regularisation of unauthorised colonies notified on 1% January, 2015 under the Delhi
Development Act. All these regulations that we had been passing and all the consideration of this matter
made it abundantly clear that the Government of the National Capital Territory of Delhi would have to

delineate these unauthorised colonies.

In other words, they would have to digitally map these colonies because you cannot proceed to the stage
of conferring rights unless you know as to how many colonies there are. So, Sir, I will take you back to the
year 2008. Today, we are in 2019. For 11 years, whichever Government has been in the National Capital
Territory of Delhi — I do not want to say which Government was there till 2015 or which Government was

there after 2015 — they made attempts but these were half-hearted attemtps.

We were in correspondence with the current Government which is in power in National Capital Territory
of Delhi who gave affidavits before the learnerd High Court. When in correspondence with them, they told us
that the company which has to be entrusted with the task of mapping these colonies digitally, that company
has not even been awarded the work and they require another two years. It became very clear that nothing
would happentill 2021. This is the time that the Central Government -- and the Prime Minister, as part of his
overall urban rejuvenation programme -- took a decision that we would in one-go, as a special one-time case,
seek the legislative authority to confer ownership rights or what we call ‘malikana haque’ in Hindi on the
residents of these 1,797colonies. As per the 2008 notification, we have excluded from these colonies those
colonies, which clearly fall in another category. These are colonies where the affluent members of the society
live. So, these have been excluded, and the current Bill seeks to address the problems of those who live in
1,731 colonies where there are disadvantaged people or the plot sizes are very small -- some of them are 25-

30 square metres or even when they go up, they are not more than 100 square metres, etc. So, they vary.

What do we propose to do? Firstly, this exercise has two clear segments. The first segment is that the
work, which should have been done in the last 11 years, that is, to digitally map these colonies needs to be
completed. With great sense of humility and great sense of satisfaction I place, through you, before this House
that the work, which could not be done in the last 11 years, we propose to complete it well before 31

December. The maps of all 1,731 colonies will be uploaded on the new portal, which has been created.

Now, I want to provide a few clarifications here. It is not that we are only physically getting the data from
the Survey of India or any technical agency or satellite imagery. We are doing something more. We are
putting up the boundaries of a colony, and you know that these colonies are spread and their boundaries are
inter-mingling with the boundaries of another. We are trying to draw lines. We are uploading these digital
maps onto the portal, and we are giving the Resident Welfare Association of those areas a time of 15 days to
respond. It may so happen that when you place such a digital map and upload it, someone will come around
and say that : “You are calling this a colony so and so, but this is my colony” and then we might have to

readjust the digital maps. This is the first part of the process.

I am very happy to inform you that we have already got the maps of 600 or so, and even as we speak the
work is going on. But within the next few weeks, the digital maps of all 1,731 colonies will be uploaded.
After that comes a second and more important phase in it. Individuals who can show evidence that they are
living in those tenements; those who have recourse; and who can produce either a general power of attorney, a
will, an agreement to sell, payment or a possession document can then start applying on the second portal,
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which will be created very shortly. I think that the date for creation of that portal is 16" December. So, we

have one portal for the uploading of all the digital maps ready, and the second portal will be ready by 16
December. After that, all the people who have been deprived of conferment rights for the last 11 years or even
earlier are free to come and apply for registration. In order to make it really easy, the terms for this
conveyance has been made, if [ may be permitted to say, ‘extremely beneficial’ to those who are living there.
For small plots of less than 50 metres or 100 metres, we are charging only half-a-per cent of the Circle Rate.
If it is a private land or a government land, then it would be either half a percent or 0.25 per cent. If it is
between 100 sq.m. and 250 sq.m, then it is one per cent and if it is beyond that, it 1s 2.5 per cent. As [ said,
half of it is in the other category. Sir, there are only two categories which have been excluded. If it is on a
forest land or a proscribed category, or if it is an encroachment on a government land, this is something about

9 per cent of the total. All the others will be covered.

Sir, I might like to share with you that these 40 or 50 lakh people, whatever the figure is, live in
unauthorised colonies spread over 175 sq.km or 43,000 acres of land. The colonies are very widespread. But
we will now have the architecture and the ecosystem in place in one go to provide them ownership rights.....

(Interruptions). These are my opening remarks and I will be happy to listen to our hon. Members after this.

I have seen some suggestions that we must get this done in three days. We can design an ecosystem
whereby all the 1,731 colonies will be digitally uploaded on a portal which is already functioning. It already
has some colonies, we are adding more to them by the day and we can design a very efficient system. It may
so happen that when we start the online work on the second portal, we may come across some issues. A
gentleman, my senior colleague, may have documents in his possession which show that he has a claim but
properties are sometimes sold many times over, somebody else may show that as evidence — General Power
of Attorney. My own assessment is that such cases are not more than 15 per cent or so. We should be able to
confirm ownership rights to a large number of people who live in these colonies. The tentative conclusion I
have been adopting is between 40 to 50 lakh people and I think this will mean 7 or 8 lakh people who will
apply for the conferment of these rights.

Sir, I would like to confine myself with these introductory comments. I am very sure that the Bill in many
respects, sui generis, is one of a kind because it seeks to provide a one-time exception in order to improve the
living of our citizens in this capital city because if we were not to do this and allow this, many of these
buildings where 40-50 lakh people live would remain unsafe. There are unhygienic conditions and civic
amenities are not being provided to them. It 1s part of a large work that we are doing for the city of Delhi and

urban spaces.

Very recently, we announced land pooling which will result in 70 lakh homes being built. We have added
about 120-130 kms of metro. There are certain other steps that we have already taken and will take more

steps. So, I recommend this Bill for consideration and approval.
HON. CHAIRPERSON: Motion moved:

“That leave be granted to introduce a Bill to provide special provisions for the National Capital
Territory of Delhi for recognising the property rights of resident in unauthorised colonies by
securing the rights of ownership or transfer or mortgage in favour of the residents of such colonies

who are possessing properties on the basis of Power of Attorney, Agreement to Sale, Will,
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possession letter or any other documents including documents evidencing payment of consideration
and for the matters connected therewith or incidental thereto, be taken into consideration.”

SHRI ANUMULA REVANTH REDDY (MALKAJGIRI): The National Capital Territory of Delhi
(Recognition of Property Rights of Residents in Unauthorised Colonies) Bill, 2019, Hll'l'clﬁw

IS A TaURS (& [UHIBIG TS, SHPBICTTH MU U=IdIG g |ﬁnﬁ6ﬂﬁumﬂmmm§iﬁ7 page
no. 2, para 1, notification no. SO 683A dated 24th March, 2008 of Delhi Development Authority.

tlﬂ:hﬁ'%-“{l:l 24 'J:I'I_tf, 2008 WFTCIT | This is the time to remember our beloved leader, Shrimati Sheila

Dikshit ji for the growth of Delhi and development including roads, flyovers and metros, pollution control,
better public transportation system as well as development of health and education systems. Being the Chief

Minister of Delhi for 15 years, mﬁ%ﬂﬁﬂﬁﬁﬁﬁ@mﬂ |3‘“‘13’3§|Qlla@1|ﬁi|3 fl?ff
BINRE T NE PR REIRRE I R Av | G CARE ML G )

IYF U THAD I TaTE sl e dmRATagauiei e, 3UUHITD ITGHIETS |

gﬂﬁ'aTl'ﬂTcﬁ-4 PHIGW |1 wanted to mention paragraph no. 4. I am supporting this Bill. I wanted to give
certain suggestions to the Union Government. In paragraph no. 4, it is mentioned, *“...or the sale consideration

mentioned in the conveyance deed or authorisation slip, as the case may be, whichever is higher.”

TR TRARBRUB GGG [P ATHT 1797 3F-HTURISS P HISTHnearabout 50 lakh people are

going to benefit. WWW GﬁWEGRT'ﬁTREa% |

3RS TR RS 2, émﬁﬁ-ﬁﬁﬁﬁmrﬁﬁﬂﬁ?%ﬁ% |
SRS RG GHaCATAE dIg (BRI IhIdReATaey B yamiaaduHaae  |And
moreover, transparent. Wlﬂ@ﬁ:@ﬁmﬂ |Wm_ﬁk'_<’hﬁ31:f
TP ¢ STETERY UG UA BB RISRE RFB R H G ah a1, g Al TU IR PR UBIRAIH 1| CTURIRITR
|TRHRD IgqRYIAM AT RT NELEEISEEHEHISIEIRS FfpBIe-BIean,
TRISANEAGIAN ARG RIS AUh RIORE I FMEIRY G REISIITRAG ORI |

In the last paragraph, it is mentioned, *“...unauthorized colony where no permission has been obtained for

approval of layout plan.”

S A TR 3M- MRS T AT RISa I Reds,
el ISR A P e IR B SIauH g 8ldTe BIEIRRCININSICI R CAUE B SRS
SThAUDISavcg FRlglde ISUIUHRGRIAYSAERdR pagsThial-aiRigy, S, f$fbmares,
T, giuce, HEfAdRiasiem gfaarsiie iuas i B CANTIE |
L N FIREERIECARESIG S I
I TS TAUH A R GRS T T TS TUH ChUS R YR U b ST Ta 8T |
ﬁﬁ&rrcrujao‘m‘rrﬂaaﬁ%ﬁmaﬂﬁ% BIISIECN SRR REREEEL AN aﬁ%ﬁlﬂ fgfebmarey,
sﬂﬁ?ﬁﬁ?ﬂﬁéﬁuﬁéﬁ?ﬁmﬁium@am%qmuﬁcmusmﬁqonlmc\m% |
B U RS RS AR USRS TS [T Mgg-Tangy |

5/62



7/9/22, 1:15 PM

ST RS RBITE QAR g d - aRAg A e e gIagHaraTe |
U UG HITG A AIG TR ADHR 3T ESIGRGSH ARSI R AT,
SRR T ST A B e RIS R AT [OTU TS T [ oD [T, like Railway Coach Factory,
Tribal University, IIM, and other things. é%trmad%ﬂ?n@%, aﬂlﬁ&ll\ﬂddﬂsld"ls |

SEIEFREERENECARBRE BN
S 1° IFE R REh e | B Pt (S B S | E A NI RCE RE A RIS [ R R RN P E QS CR Ut B Nl |
NERESIEHEEEIMERICArERHIFReIl
HRBRB G AT dTg b Ug ol S as e IS U ParTTe,  NRUGRIUANRHIEIRI-
GWHEEWWWW&H |
JieTAdbaIG Hag IR P g d -G g T LS IERRENEREER RS |
ERIIC AR bR 31 O TN E ARG A R 1 F IR T | 1 | PR 1 S : | TR S )| e e
Tﬂﬂﬁ?ﬁ% - the Government has to give special attention to it. The Urban Development Ministry should

allocate certain budget for this. SN, J-H|d-144c:qo|qsu|c:|c;c1|-1lcusd|§ 1B SATANTIHC 1,797
Bl TR MG BT, He-aU-aad, SHaRITSIR ISR 66 DHIaolh LaaaS T |

RGRUTeIBS TR ATR [P HD [TUBISTTH-81, 37 66 PIAHISTHITID [SUBTTAITSTI?
BRICANIEINES m%w 24 U, 2008 HIMTHACIH BT HTIRITRIZOTUSTISE3ME |
According that, 3@%@%@?‘[ aﬁEFn'a’q
aﬁ%&mﬁmwwqmqwmw|q|d|¢|uou’&ctqm€|uuwﬂ |

TR GRS SRAGET TR, BIdl-BIgufsaieg e,

BRI CE R R RS N e I B AR SRR R [ M O A R |
TRUTRFAGIRAgA R Ie Ui IS agUdagdadd e |
|

|

gmuwgammcmmwmm@dﬁ%ﬂﬁﬁ?&fﬁ'@ﬂﬂ@ﬂ?ﬁﬁ%

QHCIﬁHHH'{ChN'HCIEiISHISCDQ"IICIIE(‘IIﬁId?CIENII [ CDQ’NCC#W

YD IZTH RIS TATH W S o Te ARSI TSI Th I eritg ElICCIES] 1,797
PIAHTA SR IIBIA TP BRI G TTSTATH b [T AT adh RIddhR-le | You should have
some special development fund to develop all these colonies to createbasic infrastructure for education,
health, side drains, electricity, drinking water etc. mm@a@?mﬂm |
B IE R IR FAS RS LIRS FRREREAEILCARIER R S Ca
FTIERAVH ZARAIIE 100 WRIACREATR 3MUAfSRiearsazmeion 31 RiRessagRu! |
memlwmadlulaqlglmdéﬁﬁﬂm 1797  BlAHIHISFA3 RIS S BIdAMINg,
ST RIS DG T SHB TSI FHCIATTHUG A THTTSITT |
TRIATIATAH AGIGHTHBRA D [T TG QU [GTITE] |
T R RAGTIIE AT RIBTHAHBIA D (U e-TraTedlg 4TS |

ATy @fRmfeeh) : W, HemusTagd-sgdemTUREdIHATE AT HSE A BTHI e |
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Y v-\la

W, fecisoaaRiedn oo ReHGSI T i aIeiReRes |

EICRINESUR R E I S e O
quiﬂéqéaaqlﬁamiqeqé?élqEildlﬂail??illlqmﬁ%ﬂ%ﬁﬁrﬁwe{mﬁww
AfFTae40dRaTRIedRese, ST IR T AB AP [ TUF USRI S AT |

YA TS IR AP gaf I TS HIHdREde, Afp-RHs e AR HIaMe 82

W, fCie TP RNYHIE I9ehagReIPI3 UG Re IRISUTH AU T b IsdaH s i,
SERIRETH AT, BTSN G-ATITBRAD [T D AP R ARG P IR B 3T |
FTesaficfifrlRaiiuasRerde, ISurESEaERbRi T Rfd NIRRT |
TYHAIY-TIYTE P Ig HITRE R A YU b fe e R AaTa b TS S g U |
RENIUIECFEIGIBEE| Ifeead1957 HAB TR GRI G SISIT .
e SaaudesrdiReIdraTamieanT |

nfivSelicdl-daadaersd, — Headigaardiereaeem |
N EHRICAP R IR EIRCANE R EIRGREA -
ISR N E RS C NN S R K N SN CA S CA R R R R R E A N RS CARE B R EICE l..

(SIAUT)IR, HMIDHITATST, 3TURIIATRRABI? (aaa%rﬁ)?ﬁe‘mﬁ%i
HII'-hLIId?Q“HHChIHCDQ'-II-g{“ICDLIIWT@WWHIdHGQIC‘:QNOHQHMQ?HI-Q@Q’NIGMI

TP TATER BRI D A AR AT H e IRE 8 11T, STIBRIVGRANN DGR, ...

BANN D BUHITTBRGY |

\j"I\JiHI"IICbIGiCdNISNESI*-IT

|
%ﬂmﬁﬁmﬁﬁmﬂwaﬁﬂmﬁ%@mmﬂm&mﬁmw% |
|
|

AEH B TATIR B ATSIATS IR B & PR S EC AN B U N CA CR FIRSC A |

PPV A G ST : e
AP T ERGRIaRITE e HRUTs ISTHIUGHEUIG 61§ ST G b AT eRII AT G e HRIS -
A BTG, N Y GG U Lo [BTRRGRIBISAD AT g U,

Afp TS TR RIASTB B HIdHed!  |SFRARAIGd, difideeied! 1071 BlA-AINaG®HI3MS 2300
E & Uﬂﬁ -, E ﬁ :ﬂc ﬂo ﬂol

Heleq, 1987 BRI U I R RIS A WS AT | 1987
A e s afasia—a e HT I HEaRITh AR, ar 1987
NP UG HHC BTG Ag b [ el b ARG UIEARST | A IRISIBIaREerTag |
TNTSHTTTE, ESEEARREEE RIS |

TS UIHH S H TG U g TP ¢ b 3R U RS HTATR

FTBRE S gl GBI RTY 1991 IS IEANEIRNE UIEI CEIECaR CAGe IR |
fac=ni e TaRTorent-ief, TERATIUS SR RTS B T, 3:
EREERIEKIUIE RRIER G SRR CEZ-E R SRR EIIY PSP URIRG AU

Hgley, ﬁg@@ﬁﬁ%ﬁﬂ%ﬁﬁﬁﬁ%ﬂ%@ﬁﬁﬂ%ﬁmﬁwﬁ&wﬁ% |
TS HiERsaaEs,  FifbTgRIaNNE, TBREHRGGYaTe IS TdIeiReaney |
TBIRTASIUARI b 3R, 1M NuRaTS eaRdl S UTReds, SHUSTBACISAITHATY 1991
&aq |gus61|s~aqo|&rtlertrm I&m@mﬁ@@,
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enfipafciugdasHid ITHYSRETY 1991 ddidivaeamn,  qfd 1993
AN bAJaHoad o U B RRBRE],  alolas], 1994 dH HTURTTIIBIATT] |

FEHRRTERIANPIGAH PTG RRERA  [HfFdshmTadaReReAHY, g9 1071
cb|c1||v|q|cb|Hq¢<v|¢c1ldqatb|sc1¢gmqv|<qv|ﬂ31aﬁﬂ‘s°ﬁa‘ 1071  PlagiegEfeaeTE 3R,
RIS AEdRETE | SR ATIH D S o ST & P IS TS bR HRUTI TS |

gicd, dPIAPGIRGRABRAD! 10 JAdheadRAEl  [RRERESbAgaHaRe Rt

|
RATAS B EH UG B UTYEIZAD A1 | SYFPHR ST, SIIFSSIRNEE CE ] |
MNIETIFaRAaRed  RgNEd, d¥ 1998  HefcANeRIamudcieueuaaAy |
AP TIAHIRAHA, G AERAABRUC B3 GUTCATBARTITYT |
Merdiférasiogeritatgraaiaiyi—g gud AP SRS B IS AT,
GIEESSANIREC L F ECE KRR N IR TSI H HIRUTTY 1998
N NS RRP RIS ARG IS acRe s (b LarsiHe iamR et BRG] |
mammmsﬂmﬁ%@n%ﬁﬁﬂﬂﬂﬂaﬁwﬁaﬁwﬂﬂﬁﬁﬂﬁmmﬂ
SUBIHTRITG YD [STY, TeGUATHRATISATATE [T |...(IaHT)

SHRI HIBI EDEN (ERNAKULAM): Sir, I am on a point of order. ...(Interruptions)

HON. CHAIRPERSON: Under what rule?

.. (Interruptions)
SHRI RAMESH BIDHURI: What do you mean by point of order? ...(/nterruptions)
HON. CHAIRPERSON: Quote the rule.

SHRI HIBI EDEN : Sir, my point of order is under rule 353, which says: “No allegation of a defamatory or
incriminatory nature shall be made by a member against any person unless the member has given adequate
notice ...” HT@@WW’ f@%ﬁﬁ, Qﬂ?’lﬁf\&lﬂ\—fﬂaﬁm@ﬁ@ a@m&ﬁﬂﬁ%
5%&¢T§H\6CQI$Q |@Wﬂ$‘%ﬁaﬂ—lﬂﬁﬂﬁ1—q |...(Interruptions)

Ayt w, rReISIRFEEtn AT RIS T SR AN T e,
TRl BT P SRR IIE Te AT RIS A SRR R ReTg e g |
&mmﬁlﬂaﬁaﬁwﬂwﬁ ! | S CA R TSI G C | |

N

\31IHQJQGQVQ-ZIC!?I“lHQIEim{dQﬁ‘I?

SHRI BENNY BEHANAN (CHALAKUDY): Sir, what 1s your ruling?

FRATRAYSY: SMUEAEEHARRRBTT [Tefieiih40 ARIare UM IAART409Ted®. .
*HYRE IR, IHHIGTY 1998 HPATBERBRETTS | *gHPpaGay 2012-13 dboil... *BIdRel,

UG ARAATICHIAS T, AfBAATTIgS BT IgS 8. .. (SITHUT)

HON. CHAIRPERSON: I will check the records. If there is any derogatory remark, it will definitely be

expunged.
.. (Interruptions)
HON. CHAIRPERSON: Hon. Member, speak on the subject.

.. (Interruptions)
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ATy T HeHaYasiRgFaTs R IG e DU HA-TaHIC S AT I5Rifas -
“STHIRATH NI, TERITIRITE |~
TETRITUNIRANH ARG SIRTRITD U STHIIHSIAY ... (STaHT)

HON. CHAIRPERSON: Any derogatory remark made against any person will be expunged from the record.

.. (Interruptions)
HON. CHAIRPERSON: Hon. Member, speak on the subject. Do not make comments on other persons.

.. (Interruptions)

MRARIYST W, AT RSITRETE |...(SaaUM)

HON. CHAIRPERSON: I have already given my ruling. Any derogatory remark made against any person

will be expunged from the records.

.. (Interruptions)
samfaygh 2015
WWWWWWWWW 75 AT 2022
SEA RSl [Shgat, EURIIBH U ATHG 8 AT 6T |

ECRECAN KR R B EI Ui Ca 40 ARG FRRIS S BT - HRERes,
JHGHIGHITB e s Halgy?
ST AR ST H b e h IRTHRAD [TUg AR G IBHYTHATS . .. (TYT)

14.42 hrs
(At this stage, Shri Bhagwant Mann stood on the floor near the Table)
HON. CHAIRPERSON: Please go back to your seat. I will hear you. This is not proper.
.. (Interruptions)
14.42 ' hrs
(At this stage, Shri Bhagwant Mann went back to his seat)

HON. CHAIRPERSON: Do not divert, please speak on the subject.

fRamfyE) RefisrRe s uaHHAsRueH= sramasHIG deRIdie U STh e @ dg UagHufir
T8 1998 HRfATgEraT Ty, sfRisHoiRaEssened 198 2007 HoHuiadrsiaanm |

R RIS AT ST RIgA ], aﬁﬁfﬂmﬂ@mwﬁﬁﬁﬂamaﬂﬁ% RRCICISIEARRREEIRIEI
[AedFHRSHIGHI g8 2008 HEEQH:  gAGEAIYT,  dlds2007  H..  Adfean

NS fthdh e hTHIRR TSR ... *g3T...(TaUM)

HON. CHAIRPERSON: Do not put yourself into controversy.

.. (Interruptions)
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SHRI RAMESH BIDHURI : She was the ..* She belonged to the .. * H®HI-TGIGIGET? TR, 40
ARIArHTY.... * fFammar, I, . HEanm, ITHarRRISHIdgss |...(aur)

HON. CHAIRPERSON: I will look into it. If there is any derogatory remark made against any person, it

will be expunged.

.. (Interruptions)

fRAfaeShmgsaidis], AEITRIaET? TN UGIRIGST? FEE...* Toidl?  a¥ 2007
AfIsagfefthdpedien |...(aaym)

HON. CHAIRPERSON: I will look into it. If there is any derogatory remark made against any person, it

will be expunged.
.. (Interruptions)
HON. CHAIRPERSON: Do not invite any controversy. Please speak on the subject.

.. (Interruptions)

safaeySt: . “ay 2007
ﬁﬁﬁaﬂmlﬁmlmlmmmmmﬁﬁmlcmw5cbs|4|u| Yfhas 2008

HYAEEHY....(aYH)

14.43 hrs

(At this stage, Shri Bhagwant Mann stood on the floor near the Table)

HON. CHAIRPERSON: Hon. Member, please go back to your seat.

.. (Interruptions)

FRATRYS: W, TIPS HACKHRAMNI | ... ;ZHBHSHABRAN |...(TFY)
14.43 ' hrs

(At this stage, Shri Bhagwant Mann went back to his seat.)

HON. CHAIRPERSON: Hon. Member, please limit yourself to the subject. Do not invite controversy.
.. (Interruptions)

SHRI RAMESH BIDHURI: | am speaking on the subject only.... (/nterruptions)

HON. CHAIRPERSON: Do not take name of any person who is not here in the House.
.. (Interruptions)

SHRI ADHIR RANJAN CHOWDHURY (BAHARAMPUR): Sir, I am on a point of order....

(Interruptions)
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HON. CHAIRPERSON: Under which rule you are raising the point of order?

SHRI ADHIR RANJAN CHOWDHURY: Under Rule 353.
HON. CHAIRPERSON: This has already been raised.
SHRI ADHIR RANJAN CHOWDHURY: It says that no allegation of a defamatory or ...(Interruptions)

HON. CHAIRPERSON: It is well-taken. This has already been raised by the hon. Member. I gave a
categorical assurance and direction that if there 1s anything derogatory against any person, it will be

expunged.

SHRI ADHIR RANJAN CHOWDHURY: In addition to that, the name of the person -- who is a deceased

and who is not here -- should not be referred here. ...(Interruptions)

HON. CHAIRPERSON: I have already instructed the hon. Member not to drag any name who is not in the

House.

...(Interruptions)

HON. CHAIRPERSON: Please take your seats.
sfRafaeS:neicy, Saav20078mfaTac (thdbeaicTay |

HON. CHAIRPERSON: You mention the year only. It will be understood. Do not take any name.

fRawfayghagicy,  RiseHareiadle [Asdiag, — PIA-aIAHSGRANREde

SRS Ualei - AT U & I I I aNTe-Baeey [3TRHgHTs g |

HON. CHAIRPERSON: Please come to the point.

sfRa=faeSt . Wglem, e,  deeuedsRE,  AsdeHMduddy |
aﬁzomﬁ%ﬁﬁuﬁwwﬂ@?ﬁ?ﬂﬁﬁﬁ“@ﬁ?%wmﬁmm

g aaic o b IS carnTaryl ..(TIYM) 2008
mlgdlqwmmmqmrﬁmﬁa?rﬁwﬁahﬁ?cﬂﬁlﬁmuﬁ&ﬁ |
TIA P HIP 3 3 SH CUTIBIANTITYT I8Iay, SUAIhIHID 3/cX. ..
AU TR TG TRAY2008% 3R 3 SHURIB AN AT g TE 2008,

5.3U085.43qHugaai G AN arIfhuAiiduge d e aaR d S HISETR, feeeiidr 3iaRal-
AT B BT, ﬁﬁﬂ%m%mwﬁ?&mﬁimﬁm
T H AP RICIRBRBI[GTTSITY IT8.... el g3yt

2008 AT HUBRRICTRBRBIGGANTAIYT  RYAYATEE, 2008 5.3US5. 4‘cﬁ=|’|a3&|a?1:r5'&rfﬂw

+op e T T IO, TR, TP, .. “BICTRTIL. .. (T ay
2008 I TP GRITH20 1 2dHIAH TS UH B ATSIARET |
20 1 2dBHBHIAAIPARAAGT6ISMT  [SThsadUHcaSaGHdey, Jg3AdAGTe ST |
FRIaH2012FH R RATEH I EHARTGADB AN o [UTRIBRATATE g, aifha¥201 3HGAGATTEY |
qe2013HgAEH. .. * NI I CAlI N E HHECACE RGN GK )] IUH RIS, *

YIFRE ST B H G ATBTRHFGR 3TEHIE IHfe el agdafeara-Ta, e,
FIB RIS FHITIHFCRIBISUCRIGT 1. (AU aH2013  H3fcrageReIaufaeiat,
S, T3 |....(TIUF)HBIGT, Gﬁﬁm%ﬁ?ﬁmﬁﬁaﬁmm&mw ..
@Hm)ﬂw@ﬁmﬁwm%amm SIS, * JOlgeMe, UUSHdEd |
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RESRFICIREAEZH) 170
AT 63TaRURS 6 a B e B H A dH e (a P NG AT SEIUHBII | (TG HEIeY,

SYRIEIIP R |

HON. CHAIRPERSON: Please wind up now.
ALY : TeieT, VI-FIATSS-3(URISITT |...(STIYH)

HON. CHAIRPERSON: No, you have taken a lot of time.

KUNWAR DANISH ALI (AMROHA): He is talking about the ... *in a singular manner. This is Parliament.

...(Interruptions)
HON. CHAIRPERSON: I will look into it.
...(Interruptions)
HON. CHAIRPERSON: No cross talks. The hon. Minister of Parliamentary Affairs is on his legs.

...(Interruptions)

THE MINISTER OF PARLIAMENTARY AFFAIRS, MINISTER OF COAL AND MINISTER OF
MINES (SHRI PRALHAD JOSHI): This is an important legislation which we are discussing now. He
wants to put forth the historical views. You have also instructed that if there is any unparliamentary word or
derogatory word, it will be expunged. That you have already told. Now, I request that let the discussion go on

and whenever you get your chance, you are free to say that. My request is that let the discussion go on

smoothly. ... (Inrerruprions)alwﬁﬁ', Wﬁlﬂf |...(Interruptions)

HON. CHAIRPERSON: Yes, Adhir Ji. Nothing will go on record except what Shri Adhir Ranjan
Chowdhury 1s saying.

...(Interruptions)

SHRI ADHIR RANJAN CHOWDHURY: According to the hon. Minister, you have already directed that
derogatory words will be expunged. That does not mean that use of such derogatory words will be continued.

As per his arguments, derogatory words will be uttered continuously. ...(Interruptions)
HON. CHAIRPERSON: We will check it.
...(Interruptions)

SHRI ADHIR RANJAN CHOWDHURY: My argument is that once you have directed that these are the
derogatory words, the hon. Members should not utter that kind of derogatory words. Secondly, a Chief

Minister, whosoever he is, belonging to our Party or any other Party, should not be referred as an extremist

because he is an elected Chief Minister. ﬁ?{&ﬁ\?ﬂﬁﬁa@& [FRERI IEw I

e

N3P Edg P Ulde FREAITDRE | ...(aU)

HON. CHAIRPERSON: Your point is well taken.
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.. (Interruptions)

HON. CHAIRPERSON: Shri Ramesh Bidhuri, please address the Chair. Nothing will go on record. No

cross-talks please.
...(Interruptions) *

HON. CHAIRPERSON: Shri Bidhuri, be within your limitations and speak on the contents of the Bill.
Please do not speak out of the Bill.

.. (Interruptions)

HON. CHAIRPERSON: Personal comments about anybody who 1s not in the House should not be made.

.. (Interruptions)

sfRAfAYS : arEIR, HgAaRe! |

HON. CHAIRPERSON: Your leader has made the point.

.. (Interruptions)

HON. CHAIRPERSON: No comments please.

MRSt W, 120 13 ARG HUG RS THAICHIgs ...
(AU TP AU T HTH U TRTaaTI b T ...
(AT URATIUTI PR AP ICUG P BN DB G e IPI895  PIAHAIBIBHIEPREE  |...(STdUF)IR,
e iRaguRara20 1 3HUTIg I, TD TR B RG Eg it siRen e,
ARRIIRIATGAN G201 30D 1R, ITTGUAEURIGAT [TaSH HIGHUIBShe has taken
over the power of the colonies P3Heed OH AT gl 6\I‘ T, IYBIT-

TS ARG R R AU @R B R A e fhagd 2013  AUEHRpUSI@l |
AP TATUD IR HATHITH IR .. *ITBHREST, THR Y RIYMifeeeli® .. *3MTTT IR,
FASIHE? ... (SHIYUM)

HON. CHAIRPERSON: Nothing will go on record. Take your seat. No cross-talks please.

...(Interruptions)*

HON. CHAIRPERSON: Please address the Chair now.

.. (Interruptions)
MRafaySt : W, JIMTTART201 SHUHIRBRITTS CRESICRIRRIR |
T201 5% RRBRAUTSH UG RBTIH SR UTTIHTH, el (ST N HRTE HRABI TG,

TR NS IR, Hmﬂuﬁ@ﬂﬁﬁﬂwmﬂﬁamﬁﬂ%ﬁﬁﬁﬁwmwﬁﬁﬁw&ﬂ%

dg09.02. 2015HGI9'§H'{¢|{"[Q1C'{"|QQ

VUlSﬁwwmmmﬁmﬂmummummimmﬁHm

IR ST BTGP IR AT?

M ag PRI B h IR IYRFATE P S IedH Ao e?  JeHIHAN,  2008P 1o,
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UEYBAD G HTD DS URBIRAD G
b3 gD U eHITAB IR,

AR BRI TR b 5 SRR & G AT [ HTH TG TR b S-a (A aRIE T |
1145/ 14Re e IENaaRard,

SRR SR G FIRBRUTA20 1 SHAATH D SIS A IR A - TRY FI IR B B [ X TR D]
FERDD VI/15RIdaR P BTSSR G TG AT HRTIART201 7 ST |
201 7% e DGR B RARIIIRD RD B 1h U gD HIRATITA ST BTHR o b AT R T D R E:
CIEgE R CI RIS R B EGICI RO EFRE [ USRI [ RN B T E A MU oL |
FUHIGHHIGB U SeUgdeaife s iRusHARfSTTgd siths s ars |
YEHIT201 7dH SHH BRI I UTe e R REAR LA ER A Y |TghgdbIaTg,
TRfeRiReReARE,

18/08/201 7B A-8R840,89201 7HIG TR C3HATS deTH C AU H [cl11- 2771,
U201 7HdF 8 AR, T1201 7H RIS RIBTT20 1 9B TRIHTHI AT g P IiRTHIS] |

~

W, NUNREIZSIACAES 2017 ARCGINRGRIIAG!, S 18-08-2017  diferdra,
HUGIRUGTATEdTg |

Iq9201 5P 3TACIB G,

“Hon. High Court, Delhi vide Order dated 31.5.2017, in a writ petition 1145 by 2014, that the
survey and preparation of map of the unauthorised colony was assigned to the Revenue Department
headed by Divisional Commissioner.”

ReRerRIggRgRR A frer s wRaieniseslll,  AgceddrTeleuRes |
THaNTAGICISHAY 2019 WSTT@E‘I 27 SR, 2019 HHGIRGRASTHIUB GG 28
TRRID ISR P RATG I RR ARG IAYIIH DI [GRTAYRTE HPbaTa, Irlﬂ‘rﬂ%ﬁﬂgﬁﬁﬂa%%, s 2019
TafmIRA G e eRBRBATIH T 29
SHARIPIh R |d|wem|wwgmuﬁm&|ﬁmm@mumﬂﬁwzﬁ dUTIR-
ANBTEIARUTSE, SHICTUGHEHTHY [Had 300 BT UIHgHAGIHYRIGATE, aglﬁ%ﬁ@ﬁaﬁmmtﬁ%
[BITEYIER, THSIUHATREHICacamRa, Fufeughiay 2021 ddheciedremy @y 2021
AP P [gh AT, TR RARITAD FITHI RG], HeafavaTelsr=regdr |
AMPTeUTORSME,  SUTHISL.. *HIAY 2007 SR,  fHIgiAvdeday 2008
PR dB I doade b eacy 1T fas 2019 g *PRen |

[n} [

BAR GG IYHHASHSIRISAUTA b A aH b b HC [aTg |
AR HaRTEsIa b eidd e Hdb SaxgHBHC | BI3MTG AHATAN Y IR,
AF-RAHASHe A B IeaIa G aT R g e Al agaa T e HAT Ao TG Sfarfday 2022

AU DHIERG HET BT, difG b aRIAr a3 Zag |

HON. CHAIRPERSON: Shri Bhagwant Mannji, please take your seat.

... (Interruptions)

ATy JEeTpuUHHN P IR dSuSHS | ST UG 3RETR,

UG D [ATDRSAD I D UIDRADIB BT [RGISaeReUThaIRATIUgIghHII oI g3 |
auwwmusa&qmmmmﬁumﬂﬁﬂmﬁﬁﬁ?h@vﬂﬁuﬁﬁwwmmwrnw

CREEREEHUIE BRI 9 FARUTAB RIS H G T 3T - SIS
YIS ISP ITBTSTUAH AT |...(aYH) W, Aurdiedprersie mﬁﬂiﬁqm‘g&nﬂmﬁ%
350 EARIIEDIEROELH IFSMEARERIE PR MR MU E R RR I I |

14/62




7/9/22, 1:15 PM
ﬁéﬂﬁﬂﬁw@ﬁﬂwﬁﬁmﬂmﬁ“ 1l seRifceferf S 893 wriFgie, IE9Eg 372

HHATHIADI, TaehTATeHIE, g HTIAI T G aTg (b U FTENTT |
ﬁm@aﬁwﬁﬁﬁm@m&nﬂtﬂuﬁm AP aHITRIUNSTEINTY. .. (SHaT)

SHRIMATI KANIMOZHI KARUNANIDHI (THOOTHUKKUDI): Sir, is he the only speaker?

HON. CHAIRPERSON: His party has enough time.
.. (Interruptions)
HON. CHAIRPERSON: Please do not attribute any motive to the Chair. Your turn will also come.

.. (Interruptions)

fRAfIySt: NAOGRWRNIGAURHA, WR... *HAAEGSHHA 39 40 dARgara®!, g 67

Teforarameeraf | TP BTG, I G AR TAdH 3T e |
BT AR yAuTag It |s:|aﬂaﬁ'£ﬂaa——reﬂiqw ERINGIE R CARCAEIRE R
Hifboac P UUHATSI B 8l, R P CARIB LA CIREAR

dlquﬂwwwdluwmadmﬁﬁﬂumﬂiﬂmﬁeﬁmﬁaﬂﬂ% TR G aRHB I PRdg |
IFAV ARG eHRIUICTHSITTEG 19 2015 AHIR®EAY, AEAURGIRGIYESUHGHIRGE |
HIG RSB o aTgdl [qeddbedd [HAGIIgadgldl- SbuiaIwC aars, JgaTeMURIRT |°

BRI CA S SN ECAE MR E S B U TURTRA B AH 3T |
TR P TR g1 I ea [T TR [T Y R S QST ER 16-17
S SIS RIS [TUSHTAdb AR W aeTata I, SIRGEAIERIERIGEFIEAR |
SHAP I AgUs AR GRIGUYTHAT. .. (STIUT)

HON. CHAIRPERSON: Bidhuriji, please conclude, now.
ATyt W, SIS SIRT |...(@aum)

HON. CHAIRPERSON: You have already taken 30 minutes. There are three more speakers form your

party to speak. So, please conclude

ATyt W, smusiciHacaTdg!, AMideRe-ardarg, UdHeladred

fearsm |
15.00 hrs

sARYFHAS I RIS PlgadisTeamsn | @adYM)  SIERT 50-100 TS WicaHREds,
MISAHTANAH STAUH CHTIRIGTH I A H AU B RUTH AT ESCANIERICRE R CAT G
ST THR b T IS RECAEISMEIINE ) P IR UTaR 3T e g,
R THTdae INUUEHTHY, Gﬁgﬂ\—sﬂa’mﬁé}

R GHAS YA AR [ S AB TN  [UIPRABEIG, IAPISITUHC YD AGHP G, TS
67 FIa, Sgdwermare, Frad 30 FAFARUTER® 6, PERGRIAUGRIG ITh T RIS,
Gﬂm%‘ﬁﬁfuﬂymﬁu@m IR AR e, G ERIPEAREACAR IR |

Y [n]

ITIED b S hoTH S U YRR D R b g RTTCIATSITUT |
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R L S - :
TEITPINTHISTHIAG, Tg3Td [UgdoTHIg, TP UIETRISSHIg, A ﬂulaiaﬂtﬁamqmqﬁ%
JaRIABEIHREEE, ASTBIBRGDIE I STYRETRITSATT
BB IR TR GBI ATYREAIHRIA S TATH b [ TUHTSITE] IW&W&EF?WI@HT@
SIS RITNaD TR S ST, CRINIBE G EaRERIR R ISR HGHITRY®,
FEATRMITETEIAREY [STahaneResquHERER [GgdsTe s ueHg,
AP TG IRIgSAREATHSHEAN (TR S PpIaar I ReRgTHIa®sE, Siad 2015
JUEASgUAGTTE  [IRGRFEAD Iy [Hu-gReeaH-a i Reagayd-ragdy |
TRAFTASNRY, Wwﬁw&nﬁﬁ@uﬁqﬁﬁq AT AR AARARAIREY |
\ﬂGItlchhItllQldNtI§kHGr>Slc1¢J|U1ldl'a drgefaearare |...(auH) ReiRRGRAGITAqe ST 3R
...(cgaYT) N JaIgUAUG PR T NITATHTT D T |...(AdYT) Gl 2019
dalqw“ls“ldaldsuﬂﬁ%wwuw% |...(STAYT) The letter says that the Government of NCT of Delhi would
go for the conduct of Total Station Machine (TSN) survey and also, as decided and communicated vide letter
dated 21.7.2017, the Government of NCT of Delhi would require a time period of two years from 01.08.2019
to 2021 to complete the survey of unauthorised colony. ...(Inferruptions) qﬁf&c‘cﬂt—lidowd')luﬂ% l...

(TAYT) ThRBIbedaipdy 2015 Hsudquulﬁmemﬂﬁlﬁm .(TTYF) SFRIATATY 2015

HH%(‘IICILIH-IQNCDQG‘IT NS R A T61HT?...(TIYUM) dﬂu%dlqcbmsqu»uls\‘rﬁﬁﬁﬂ% R
..(3TaYT) qldcvl|oh|u1r|d|¢|@H<lsmwwlsq3?ﬁﬁﬁﬂﬁa{ﬁﬁiﬁw@w |...(TaYM)

Wﬂﬂﬂﬂaﬂﬂﬁﬁﬂﬁarﬂdlqmdﬁm&mﬁ 2015
FOUTRIS S BT Hdh U QTR BTh TH B aTe mmﬁ&%a’lﬁﬁmﬁmﬁm H3TIhTEga-
IEAUTATGIRATE |9gd-9gaU=adrg |

SHRI DAYANIDHI MARAN (CHENNAI CENTRAL): Sir, I rise today to talk on the National Capital
Territory of Delhi (Recognition of Property Rights of Residents in Unauthorised Colonies) Bill, 2019.

15.03 hrs (Shri N.K. Premachandran in the Chair)

Sir, when I stand here to speak on this, I am reminded of the first move which was made in Chennai, in
Tamil Nadu by my late leader Dr. Kalaignar M. Karunanidhi. It was in 1970s, the first Tamil Nadu Slum
Clearance Board was created because Chennai was full of slums. As the curse for any developing cities,
people from villages were rushing into the cities to seek for employment, to seek for opportunities. My leader
realised that and he followed that in true letter and spirit of our founder leader Dr. C.N. Annadurai; he said:
“ezhaiyin siripil iraivanai kanbom”. We see God in the smiles of the poor people. We did it. At that time, in
1970, Mr. Jayaprakash Narayan was there in Chennai to inaugurate the first Slum Clearance Board. We had
developed the programme. Our leader Dr. Kalaignar developed the programme ensuring that when people
were all living in the slums along the banks of the Cooum river — they were in such a pathetic state — their

lifestyle changes.

Sir, in 1974, Dr. Jagjivan Ram was invited by Dr. Kalaignar Karunanidhi to inaugurate another multi-
storey housing complex for the poor. Sir, Dr. Jagjivan Ram came and saw it. He came back to Delhi
and told our late Prime Minister Mrs. Indira Gandhi the kind of development Dr. Kalaignar Karunanidhi was
doing and then this Indira Awaas Yojana was born. It was the idea of Dr. Kalaignar M. Karunanidhi, the
leader of DMK out of which the Indira Awaas Yojana was born.
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Sir, today, the Indira Awaas Yojana was going in full speed till BJP came to power. Then, BJP has
decided to call it Pradhan Mantri Awaas Yojana. You may call by whichever name you want, but whenever
we see a poor getting a house, we only see Dr. Kalaignar M. Karunanidhi there because this is a kind of
contribution he has done there. I came to Delhi in 2004. Dr. Harshavardhan is here. From 2004 onwards, we
have seen the problem of colonies coming up and down. We should not belittle the services done by all the
former Chief Ministers of Delhi. All of you have done your part to make sure the problems of the colonies are

being addressed.

Sir, you are a Minister of Delhi. ...(Interruptions) The hard work of our late Chief Minister, Mrs. Sheila
Dixit can never be forgotten. She had brought a big change. She has toiled very hard to regularise these
colonies. The problem in Delhi is like the problem in Puducherry. There are two different Governments. If
Delhi is ruled by Congress, then we have BJP. If Delhi is ruled by BJP, then we have the Congress. At the
end of the day, the people suffered a lot.

Similarly, we have a problem in Puducherry also. We have a Lieutenant Governor who does not allow the
elected Chief Minister of Puducherry Shri V. Narayanasamy to function and she wants to take all the credit

and is a spoilsport in trying to bring a bad name to Puducherry. So, the reason I am saying this is.

Today, Mr. Hardeep Puri is bringing about a good change. We welcome you but with riders. You took the
magic wand. Very rarely, the Central Government takes the magic wand to regularise colonies. Why can you
not do it whole-heartedly? You are doing it partially. Today, I have come to a conclusion that it is not the
Congress, it is not the BJP, it is not Aam Aadmi but it is the elections. The moment the elections are
announced, the magic wand comes out. They may claim that they came in 2014. The BJP Government wants
to regularize the Delhi colonies. Why it took them such a long time? I am shocked at this technological
advanced state, they are saying that they are not able to map. Mr. Nitin Gadkari was here. He claimed the way
they mapped the roads is through google mapping. Now, the traffic issues are all corrected and are assessed
not by physical verification but by good mapping. We are using all the advanced technologies. Today, we are
using Pegasus to snoop on WhatsApp. We can use all the latest technology to snoop on anyone. You mean to
say the Central Government which can take the magic wand to do it, why can you not do it? Today, 1700
colonies are going to be regularized. What about the remaining colonies? Naturally, they are little rich and
affluent and the votes are less. Wherever the votes are less, that is not needed. Whoever 1s going to vote en
masse, then that is regularized. We should also appreciate the efforts taken by the present Chief Minister Mr.
Kejriwal. He is doing his honest effort to ensure that the colonies are being regularised and therefore, the
efforts are being taken. That is why, they have spearheaded it. That is why, it has given them the fear to do it
in an urgent basis. Today, you are going to regularise the colonies. We did it. The Tamil Nadu was the first
State to regularize the colonies. Dr. Kalaignar was the forefront leader. We never charged any amount to
regularise. If you are there and 1if your ownership 1s proven, then 1t will be given free. Why do you not have
a big heart? Why can you not give it free to them? Why do you want to charge? What is the money you are
going to make? Are you going to fill the deficit which your Finance Minister has created in the Budget? No,
these are pittance. Why do you want to make the poor people suffer more?They have suffered enough. Give
them the freedom. Let them have full ownership. There are confusions in the market. People are so confused
in all these unrecognised colonies in Delhi. They say the house 1s recognised; the street is recognised; and the
area or the complete colony is recognised. Anyone living there will want the entire colony to be regularised so
that they get proper sewage, proper facilities and proper amenities. Bring them up. Let us go to the next stage

of our line of development. How long or for how many years and decades, is the Central Government or the
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Delhi Government going to sit on these unrecognised colonies? This is the reason we do not grow. We want to
be like a stuck-record going on and on. Are you now worried about the Sainik farm? What is preventing you
from recognising a Sainik farm? It is a private property. I am not supporting the rich. But I am saying that
when you decide to take the magic wand, finish it off. Let us go to the next stage of developmental line.
When you are talking about a five-trillion economy, you should not go into small nitty-gritties and try to
spook people of the things.

I would also like to say that time has come for every Government to move forward. If you are honest
enough, 1if this decision 1s not a vote bank politics, I expect this re-regularisation scheme to be honest and a
full-hearted effort. Then we will support you and we will support you fully. I will say, please do not try to take
political mileage out of this. This is what Mr. Modi did. We also know how much of poll promises were made
during the elections time that Rs.15 lakh is supposed to come in our bank account. I check my bank account
every day. No, I have not got anything. So, let it not be a fake poll promise. Do it wholeheartedly. Let the
people of Delhi be relieved of this pain and let the development take place. Thank you for this opportunity,
Sir.

SHRIMATI PRATIMA MONDAL (JAYNAGAR): Sir, I rise to speak on the National Capital Territory of
Delhi (Recognition of Property Rights of Residents in Unauthorised Colonies) Bill, 2019.

Unauthorised colonies have been in existence in Delhi since the time the Delhi Development Authority
started the planned development in the year 1957. Unauthorised colonies are the residential colonies
constructed without seeking the required permission for the layout or building plans. Consequently,
conveyance deed for these colonies are not registered by the Registrar or the Sub-Registrar unless these are
regularised by the Government. The transaction of purchase and sale of properties in these colonies is
evidenced by a Power of Attorney, possession letters, etc., which do not convey any title in the property as
held by the Supreme Court in the case of Suraj Lamp & Industries (P) Ltd., V. State of Haryana.

Property is not just used for shelter. It is also seen as an investment. For numerous people like Arun
Diwakar, who is a migrant labour from Bihar, settled in Delhi, the property was fruitless as the investment
was not useful to him. He could not mortgage 1t when his wife was seriously 11l and hospitalised or when he
needed money for his daughter’s marriage. Now this Bill seeks to grant people of these areas an authority
over their property. I support the Bill but my concern also lies in the fact that the proposed legislation will

convey a message that mass encroachment of Government’s land will be made legal in the future.

So, henceforth, the Government has to be very well aware and get rid of illegal construction before it
turns into a colony. My question is also regarding the definition of residents. Clause 2(a) states that a resident

is a person possessing documents related to property and his or her legal heirs.

Sir, residents of a house do not include just the owner and children, the person might be childless and
still have a family. So, I would request the Minister to look into this matter. So, spouse, parents and siblings of
the owner must also be within the ambit of the definition and, thus, the term ‘family’ must be used. Since in

case of owner's demise, the property can be transferred to someone who is not a legal heir but maybe spouse.

The move of the Bill is very fair but systematic implementation must be provided. Firstly, Delhi
Development Authority (DDA) has earned the distinction of being a 'slow mover." The reason for such a

reputation is its sluggishness. This can prove to be a major issue. The solution to this can be - fixing a time
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window within which the application is made online. This has to be resolved by the DDA or else it can
remain pending for years. The Government has added the clause of Conveyance Deed. It will delay the entire

procedure. The Minister must state the date by which the owners will get valid registries in their hand.

Secondly, there are areas which have been left out in the mapping. Here, I would appreciate that an online
portal has been formed for filing a complaint related to fault in the map. But again, maps of only 40 out of
1,731 colonies have been uploaded so far. The process seriously needs to be fastened. It is also necessary for

the Government to state the source of these maps.

Sir, my question is, are you using the satellite maps and that too of 2015? This will be a major mistake as
it needs an upgrade. Here, we need to make sure that not a single household must suffer and left out due to a
mistake in preparing map, that 1s, common men should not suffer due to the mistakes of bureaucrats.

Thirdly, people are demanding that their colonies are renamed afresh. This is a legitimate demand and
must be met with. This is because there are many colonies which are known by the caste and profession of the
people living in it. Just because the plots are occupied by people from a particular caste, it should not be
named as Harijan Basti. This is not only a degrading attitude but also promotes caste system and caste-based
discrimination is bound to increase if such prevalent names of these colony are accepted by the Government.
This is my sincere request to the Minister that he does look into this matter in order to promote equality in the

capital of India.

Fourthly, the Delhi Government has spent Rs. 8147 crores since 2015 for developmental works. It has
laid down pipelines, improved sewage system and also constructed roads. How much does the Central
Government intend to allot for developmental works of the concerned area? Has the Government even

formulated any plan for improving the condition of these regions?

Finally, I would like to know from the Government as to what is in store for the so-called affluent
unauthorized colonies that have been left out. Is there any proposed schedule for regularising colonies at

places like Sainik Farms, Vasant Kunj and Chhatarpur and other areas?

To sum it up, I would like to say that the intention of the proposed Bill is surely noble because shelter is a
basic necessity but the whole procedure needs a very smart and scientific approach. Or, else it could raise

even more problems for the people of Delhi.

I would end with a simple question. The BJP Government came into power in 2014. Why did the
Government not bring it in 5 years and why just before assembly elections? Political agenda is certainly the
motive behind this proposed legislation. Thank you, Sir, for giving me the opportunity.

With these words, I conclude my speech.

SHRI RAGHURAMA KRISHNARAJU (NARSAPURAM): Hon. Chairman, Sir, thank you for enabling
me to talk on the National Capital Territory of Delhi (Recognition of Property Rights of Residents in

19/62



7/9/22, 1:15 PM

Unauthorised Colonies) Bill, 2019.

It is, undoubtedly, a very good decision by the Government. Whatever may be the political comments of
my colleagues, I feel it is totally apolitical. That is what I feel and it is the need of the hour. As everybody
knows, house is the need for any indidivudal. Gruhame kada Swarga seema 1s a Telugu saying. Everyone
would like to have his or her own house. But having a house without a title is a meaningless proposition. So,
giving title or ownership by the Government is indeed a wonderful gesture because that gives the confidence
that tomorrow if there is any trouble, I can pledge the property and I can raise some loan. So, that kind of
confidence, in addition to the legalised accommodation, that these 40 lakh people are gaining is indeed a
wonderful gesture by this Government. Some people ask as to why the Government took five years to do this.
I would like to say that this was not done in 20 years. Someone has taken this decision in such a short span of
five years. So, I wholeheartedly welcome the Government’s decision. I would like to extend my appreciation
to this Government, especially the hon. Prime Minister and the Minister concerned for this great gesture.

My colleague has made a mention of Dr. Kalaignar, who was a great leader. In the context of
remembering great Kalaignar, I would also like to remind this House about our beloved leader, Dr. Y.S.
Rajasekhara Reddy who had built, during his tenure, around seven to eight lakh houses, which was a history.
In one particular year the total number of houses built in the country were less than the number of houses
built by Dr. Y.S. Rajasekhara Reddy. Continuing that great work, my beloved Chief Minister is giving 25 lakh
house sites to various people. With the support of Government of India where they have cleared around 2.08
lakh houses, we are also planning to give houses for the entire 25 lakh people to whom we are giving the

house sites.

Coming to this Bill, I appreciate the Government for considering the regularisation of 1,731 colonies.
Most of the colonies are quite decent ones. Wherever the colonies are of a little slum in nature, as part of
Swachh Bharat, whatever infrastructure that has to be created by way of good drainage, by way of good
toilets, etc. has to be created. That has to be given top priority. Wherever the colonies are a little weak, do
that.

I also request you not to differentiate these colonies from other colonies where rich people reside. You
are doing a good thing, with an open mind, and you are regularising these colonies. Of course, I am not
holding brief for any rich people. I do not own any farm house at Sainik Farms. Keeping them aside from
regularisation, perhaps may not be in good taste. If possible, maybe at an appropriate time, you may also

consider regularising all those colonies because they are also decently well spread. Please consider that.

Hon. Prime Minister under Pradhan Mantri Awas Yojana has built so many houses. At the same time,
regularising those colonies where people have built their own houses, will in a way add that many number of
houses to the original plan of two crore odd houses. I wish this initiative of Delhi would inspire other
metropolitan cities, wherever this kind of regularisation is feasible. The hon. Minister of Urban Development
may also kindly look at that in a fair way.

[ once again support this Bill wholeheartedly. Thank you.
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*SHRI D.K. SURESH (BANGALORE RURAL):Hon’ble Chairman, Sir thank you very much for giving
me the opportunity to speak on the National Capital Territory of Delhi (Recognition of Property Rights of
Residents in Unauthorized Colonies) Bill, 2019

[ welcome this bill. Primarliy, two issues are taken care of through this bill. One is about the Residents of

unauthorized constructions and the Unauthorized colonies.

At the outset I would like to point out that this bill is brought keeping an eye on the upcoming election. It
is known to all. However, I would like to say that this bill should not confine only to the territories of the
National Capital Delhi. I personally feel that this bill should have a broader view keeping in mind the
announcement of hon’ble Prime Minister to provide Housing for All by 2022 to every homeless people in the
entire country, whereas, the scope of this bill is restricted only to the residents, who have constructed houses
in the unauthorized colonies in the NCT Delhi.

[ would like to state that the issue of unauthorized construction and unauthorized colonies can be seen
everywhere, both in urban and rural areas of the country. Buildings are constructed outside the purview of the
City or Town Planning authority. Since these residents have built their houses in unauthorized colonies, a

number of shortcomings and impediments are being faced by them even to construct the houses on their own.
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Mainly, they are unable to get any benefits from the government scheme and they are also deprived of many
facilities.

That is why I feel that, if the government had taken a comprehensive view to expand the scope of the bill
to make it applicable to the entire country, it would have been a step forward to realize the dream of the

hon’ble prime minister to ensure housing for all.

While moving the bill the hon’ble Minister mentioned that intention of the government is that under the
Pradhan Mantri Awaz Yojna a grant of Rs.1.50 lakhs is given to each the beneficiaries to construct a house
and also to provide interest subsidy on the loan raised by the resident to construct houses under the Interest
Subvention scheme.

I am aware of the fact that the land is a subject, which is regulated by the Revenue Act of the state
concerned.However, this issue of unauthorized colonies and constructions has become a matter of concern for
everyone and everywhere, that too after the independence of the country. There is a rapid urbanization in the
country every year, all the towns and cities suffer from the mushrooming of unauthorized constructions and
colonies. All the hon’ble members of Lok Sabha are very well aware of this fact. There are difficulties like
getting a Khata or the Mutation of the property, getting bank loan on the property, as the documents of
unauthorized colonies are invalid. However, some state governments took steps to amend the revenue act time
and again to modify the rules. But, there are interventions by the courts and the amendments could not be
effective. Due to judicial interventions the state government could not pursue the issue of unauthorized
colonies and unauthorized constructions.

If the union government is really serious to implement the Prime Minister’s Housing a scheme for all
in an effective manner, I would like to suggest you to convene a Joint meeting of all Hon’ble Chief Ministers
and Hon’ble Ministers for Housing of all the states of the country and discuss the issue thoroughly to find
effective steps to put an end to the problem of unauthorized colonies and unauthorized constructions.

Through bill you are making an experiment to find solution to the problems of unauthorized colonies
and unauthorized constructions in NCT Delhi However, but it is not sufficient to think of only for NCT
Delhi, instead, the government needs to think in a broader perspective to take care of the problems, that are
plaguing in all the states in the country. Hence, there 1s need to bring a comprehensive bill far regularizing the
unauthorized construction in all the 30 states of the country irrespectively whether it is Rural area or Urban
area. This would certainly help to ensure the successful implementation of the Housing for All, which aims to

provide a house to every homeless persons in the country.

I would like to mention that during the tenure of shri Siddaramaiah as the Chief Minister of Karnataka,
our government amended the Revenue Act of the state to introduce section 94 and 94 C to ensure the

ownership rights to the residents those who constructed houses on the government land.

As far as Slum Board is concerned, this is the matter of great concern that in the number of Slums are
increasing everywhere in the country. There are so many impediments to construct houses in Slums., which
have mushroomed on both private and government lands. As far as the government is concerned whether it
belongs to any department like Railways or the Defence or the Environment and Forest, in wchich slum
dwellers have been residing there for more than forty to fifty years. A large number of slum dwellers are there

in my Lok Sabha constituency too.
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About two months ago, the railway officials demolished unauthorized dwelling units of the residents of
my Parliamentary constituency as the land belongs to the Indian Railways.

On the one hand the government is announcing to provide house to everyone and on the other hand the
constructed houses are being demolished.

Therefore apart from giving ownership rights to the residents of a Lay outs and private colonies, I would like
to suggest that the government should contemplate to grant ownership rights to the poor people, those who
construct their dwelling unit on the government land also.

I will once again urge the government to take all necessary measures to bring a comprehensive law to
cover all the poor, who built houses in unauthorized manner and who are residing in unauthorized colonies,
in all the states to enable them to get the rights of ownership and also to fulfill the objectives of Housing for
All scheme in the country.

With these words, hon’ble Chairman sir, I, thank you once again once again and support this bill.
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Hon. Chairperson, I rise here to support the National Capital Territory of Delhi (Recognition of Property

Rights of Residents in Unauthorised Colonies) Bill, 2019. However, there are a couple of reservations.

In the first place, I would like to know and this House has an interest to know: why was the matter
delayed for too long? This Government has been in place for the last six years. When was the proposal
actually received? When was the Resolution by the Delhi Assembly passed and when was the work started

on it?

Whatever explanation has been given by the hon. Minister is not convincing because it was a decision,
which was to be taken, in principle. You decide to regularise unauthorised colonies; you take a decision in
principle and then you just go to the modalities and the methodology. It was not that the methodology should

have been decided on day one.

Then, why should we stick to a deadline of 24th March, 2008? See, this Bill is presented before the
House after 11 years. Should we still adhere to the statistics of 2008? That needs to be explained. Are the
lists up to date, prepared as on date or is it the list that was notified way back in 2008 or somewhere after
2008, that is immediately thereafter?

See the definition of ‘resident’? Definition of ‘resident’ is given in Clause 2(a). It is again gender
neutral. Rights are to be conferred on a resident. Who is a resident? Can we afford to be oblivious to the fact
that the lady of the house contributes to whatever is spent on acquiring property rights in Delhi or elsewhere?
Why should we ignore her? Would it not have been better to confer these rights on a family, on a couple? It
1s because, you know, most of the time it is the lady of the house who sells her ornaments to help her husband
to get the property. This legislation does not address to the issues of gender equality, when she should be
made an equal participant or an equal beneficiary in conferment of rights. I do not know what explanation

will come from the hon. Minister.

Then, why should you arbitrarily ignore some colonies? The effort is to regularise the irregular colonies.
It has nothing to do with whether that colony belongs to some kind of an affluent section of society or the
residents of that colony are well off. It is because if you leave out the colonies, the problem will persist.
What you are trying to do by this Act is to address the problem. That problem, of late, has assumed menacing
proportions and it has been a concern to all of us. But if you leave some of the colonies saying that they
belong to the affluent people who are well off, down the line you have again to take care of those colonies. I
do not think that it is a reasonable classification when you divide the colonies into the affluent or well off

people and the people belonging to the weaker sections. You could, at the most, do one thing. In case of the
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people who you feel are better off, are not economically deprived, you could have a higher charge for them.
But how can you ignore them by having this classification? I would request the hon. Minister to do away
with this classification. It is because what I understand is there are 1797 colonies in all and the beneficiaries

are 1731 colonies, if the figures are correct. So, these colonies should not be left out.

Thank you, Madam.

SHRI P. RAVEENDRANATH KUMAR (THENI): Thank you, Chairperson, Madam, for giving me an
opportunity to speak on the National Capital Territory of Delhi (Recognition of Property Rights of Residents
in Unauthorised Colonies) Bill, 2019.

First of all, I would like to appreciate the Minister of State of the Ministry of Housing and Urban Affairs,
Shri Hardeep Singh Puri who has formulated this new Bill under the great governance of our hon. Prime
Minister Shri Narendra Modi ji. This Bill intends to provide a legal framework to grant ownership rights to
people living in unauthorised colonies in Delhi and thereby to award the rights to 1731 identified colonies
spread over 175 square kilometres of the National Capital which is inhabited by 40 lakh people from the

lower income group.

According to this Bill, the ownership rights will be given on the basis of Power of Attorney, Agreement
to Sale, Will, possession letter and other documents including papers evidencing payment of consideration
through a conveyance deed or authorisation slip. The applicants will have to simply register by applying
online, duly uploading the required documents such as general power of attorney, payment receipt, possession
letter, etc, and thereby making it as ‘recognised’ to facilitate development or redevelopment to improve the

existing infrastructure, civic and social amenities which will lead to better quality of their life.

Through this, the Delhi residents can start applying for ownership rights from 16" December and would

receive ownership certificates within 180 days.

Apart from the above, the Union Government announced the ‘Housing for All” mission for urban areas,
which will provide central assistance to implementing agencies through States for providing houses to all the

eligible families and is to be completed in a phased manner before 2022.

The said Mission was launched by our hon. Prime Minister of India Shri Narendra Modi Ji in June, 2015,

supporting construction of houses, across the country.

Accordingly, in my State of Tamil Nadu, our beloved leader late Puratchi Thalaivi Amma’s Tamil Nadu
Vision 2023 1s implemented successfully by the hon. Chief Minister Shri Edappadi K. Palaniswami and hon.
Deputy Chief Minister through Shri O. Panneerselvam. The strategic long-term plan envisages the provision
of houses for all urban slum families in Tamil Nadu and will make the cities/towns slum free before 2023.
Under this programme, housing and infrastructure would be provided to all urban slum families in Tamil
Nadu at a cost of Rs. 65,000 crore.

Our Tamil Nadu Government had planned to implement the construction of houses for the slum families

and urban poor in 666 towns in Tamil Nadu during 2015-2022 under ‘Housing for All Mission’.
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[ am once again thankful to the hon. Prime Minister Shri Narendra Modi Ji and hon. Minister for

approving the inclusion of 191 towns in this programme under phase-1 during this current fiscal year.

[ would also request through you Madam to the hon. Minister to immediately release the pending amount
for the Tamil Nadu Housing and Slum Clearance Schemes. I would also congratulate the NDA Government
led by our hon. Prime Minister who is always thinking and working to provide better and quality life to the
poorest of the poor and thereby adhering the famous slogan ‘Elayin siripil iravanai kaanpom’. The meaning
of this slogan is that we can see the God by having a smile on the face of the poor. My AIADMK party’s great
leader and former Chief Minister of Tamil Nadu Annadurai has pronounced this slogan. Our Prime Minister

enlightened the lives of the poor. Now, the Delhi people are praising our Prime Minister as a God.

Keeping in view the socio-economic conditions of the residents of these unauthorised colonies in the

nation’s capital, it is the need of the hour to consider positively and to pass this Bill.

Accordingly, I support this Bill. Thank you.

SHRI N. K. PREMACHANDRAN (KOLLAM): Thank you Madam Chairperson for affording me this

opportunity to take part in the discussion on a very important Bill as far as Delhi is concerned.

Madam, it 1s a very belated Bill but I fully agree with the Government. It is ‘better late than never’. But
when we draft a Bill and present the Bill before the House, the Bill should be pucca and it should be a
foolproof Bill that should give benefit to the poor people of the Delhi’s unauthorised colonies.

Sir, first of all, I would like to state that the Bill is hurriedly drafted. It is ill-drafted. Scrutiny has not
been done of the contents of the Bill. I am not going into the politics of Delhi between Aam Aadmi Party, BJP
and other political parties. I am fully confining to the particular Bill. I support the spirit of the Bill. Since it
is providing the ownership and titleship to the poor residents in unauthorised colonies; I fully support it.
There is no doubt about it. But at the same time, election is coming to Delhi very soon. You have hurriedly
drafted a Bill by which the legitimate right is going to be conferred. Whether this legitimate right can be

conferred upon the poor people is the question which I would like to ask the hon. Minister.

I am fortunate, Madam, you are there in the Chair. As a very eminent lawyer of the Supreme Court, [
feel, you can very well understand this, Madam. What is actually the Bill? Clause 3(1) of the Bill says,
‘notwithstanding anything contained in the Indian Stamp Act of 1899, Registration Act of 1908 and also the
Income-tax Act of 1961..”. Three Acts are exempted because the notwithstanding provision is there. Also, the

Supreme Court judgement in Suraj Lamp & Industries Private Ltd., Vs. State of Haryana has also been
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overruled. It is overriding the dictum of the Supreme Court judgement. These are the four things we are

exempting.

But what is the law by which transfer of property is taking place in our country? The basic law relating
to the transfer of property is the Transfer of Property Act. Transfer of property, mortgage, agreement for sale
—all these transactions basically come within the purview of the Transfer of Property Act. The Transfer of
Property Act is still there. How can you transfer a property, without having a registered document, to a
particular person or without complying with the provisions of the Transfer of Property Act? How can you
confer a title upon a person? That is why, [ am saying that if your intention 1s bona fide, if you want to give
due benefit to the poor people of Delhi, who are residing in the unauthorised colonies, then it should be a
foolproof legislation. To my limited knowledge of law, I feel or I apprehend that this is lacking. There are so

many legal provisions lacking in this Bill so as to give the due benefit to the poor people.

Also, I would like to say that you are overriding all these provisions. Coming to registration, registration
is mandatory and compulsory. Registering a document is pucca. What is a sale, what is a mortgage, what is an
agreement for sale—all these things are defined in the Transfer of Property Act. It is not only in the Stamp
Act, not only in the Registration Act, not only in the Income-tax Act but it is there in the Transfer of Property
Act also. The Income-tax Act is regarding exemption from the income tax. That is all. But what about the
provisions of the Transfer of Property Act by which all the transfers are taking place? That is why, I am
saying that it is confusing; it is complicated; and most of the provisions are contradictory also. So, the hon.
Minister can kindly have a re-look into the provisions of the Bill whether this Bill will give fruitful benefit to

the residents of Delhi or not. That is the first point which I would like to make.

The second point which I would like to make is regarding Clause 3 of the Bill. Kindly have a reading of
that. Clause 3, Sub-clause (2) says, “The Central Government may, by notification published in the Official
Gazette, fix charges on payment of which..”. ‘Of which” means what? ...(Interruptions) Madam, I am not
entering into any political debate. Something is missing in that provision. I think whether it 1s language-wise
or whatever may be, this Section leads to nowhere because if you go through the entire Section—I have no
time to substantiate it—something 1s missing because the wording 1s, ‘the Central Government may, by
notification published in the Official Gazette, fix charges on payment of which..”. “Which’ means what? Is it
that the property which has been transferred? Or, 1s it that the property which has been mortgaged? Nothing is
there. Something is missing in the provision. If you go through the entire Section, it reads further,
‘transactions of immovable properties based on the latest..”. This is everywhere. So, there also what | am
saying is that it is ill-drafted and hurriedly drafted; and no thorough and in-depth scrutiny has been done in
drafting the Bill. That is why, I am saying that this matter has to be re-looked. Otherwise, the Minister is so
confident and convincing that this Bill will stand in law and it is a valid law. Kindly enlighten the House
whether the arguments which have been advanced are wrong.The third point is regarding physical possession.

You want to provide a title upon a person. What is the definition of ‘resident’ given in the Bill?
HON. CHAIRPERSON: Please conclude.

SHRI N. K. PREMACHANDRAN : Madam, I may be allowed some time because I am not making any

political speech. We are drafting a law and in the legislative process, we have to spare some time.

Madam, ‘resident’ means, a person having physical possession of property on the basis of a registered

sale deed or the latest Power of Attorney. Yes, I do admit it. But, suppose I am the rightful owner of my
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property and I have leased my house to a tenant on rent. I do not have the physical possession. That means,
those who do not have the physical possession, but absolute right, will not be entitled to get a right over the
property.

Please also refer to clause 3 of the Bill. .... (Interruptions)

HON. CHAIRPERSON: Please conclude.

SHRI N. K. PREMACHANDRAN: Madam, I would like to urge upon the Minister to kindly look into the

contents of the Bill. There are many legal lacunae, which have to be rectified.

Once I would like to support the spirit of the Bill whilst the people who are residing in the unauthorized
colonies are getting their title rights either by mortgage or by transfer or by any other documents or by means

of Power of Attorney.

With these words, I conclude. Thank you very much.

SHRI M. SELVARAJ (NAGAPATTINAM): Thank you, Madam, for giving me this opportunity to
participate in the discussion on the National Capital Territory of Delhi (Recognition of Property Rights of
Residents in Unauthorised Colonies) Bill, 2019.

Madam, this is not the first time that the ownership rights of unauthorised colonies are being given to its
residents. Our hon. former Chief Minister, Dr. Kalaignar Karunanidhi constituted the State Slum Board and
handed over the houses to the slum dwellers.

The Bill to give ownership rights to the dwellers of unauthorized colonies i1s a right step to help the poor.
Though it was the election promise of Aam Adami Party, the Bill has been introduced by the BJP
Government at the Centre. But the credit goes to Aam Adami Party. Anyhow we have to help the people on

the streets.

The property right is for 1,731 unauthorized colonies. Still there are thousands of such colonies. The

Government should take steps to consider remaining colonies also.

Apart from giving the property right, the basic amenities like water, light, sewerage system should also be

given to these colonies in consultation with the State Government.

A lot of migrant workers come to Delhi in search of employment. They do not have proper shelter to live
in. They stay on roadsides and railway platforms. The Government should consider a plan to provide them

proper land or shelter.

The Centre has identified many smart cities all over India. Proper hygiene and cleanliness in these smart

cities should be maintained. The Centre in consultation with the State Governments should consider to
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regularise all illegal colonies in these cities because more than 30 per cent of our population live in slums in
unhygienic environment. Thank you, Sir.
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Other than that, I think that there should be a proper dispute redressal system here also. These are some

of the points which the other hon. Members also mentioned. It is because we are regularising them on the
basis of documents which are not recognised by the Government. These are all unrecognised documents
which are probably written by hand, signed by some people, etc. So, unless we have some proper dispute
redressal system, this might lead to a lot of litigations and cases where it will become a lawyers paradise. The

whole reason we are bringing this Bill is that it gets settled through a proper redressal system.
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the problem of corruption. This is not just one issue. Many a time we have seen that when we give such

powers to the officers, there is a door which opens for corruption also. So, we have to take care of that.

One important issue that [ wanted to mention 1s that, other than the problem of redressal system there 1s a

problem with wurban planning. There are many Departments within this urban planning.
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[t is my request to the hon. Minister to clarify the status of P1 zone Narela sub-city which was left out of
registration process under land-pooling system. Now, the Government of NCT of Delhi has declared villages

15' November, 2019. Many societies from the

in P1 zone as R1 areas vide Gazette notification dated 2
Government and autonomous organisations have already purchased land in P1 zone in order to participate in
land pooling policy. Hence, I request the hon. Minister to kindly reply as to when the villages in P1 zone will
be notified for land pooling policy by DDA and landholders of these villages will be invited to apply for land

pooling policy.
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THE MINISTER OF STATE OF THE MINISTRY OF HOUSING AND URBAN AFFAIRS,
MINISTER OF STATE OF THE MINISTRY OF CIVIL AVIATION AND MINISTER OF STATE IN
THE MINISTRY OF COMMERCE AND INDUSTRY (SHRI HARDEEP SINGH PURI): Sir, let me
first start by thanking the hon. Members who have participated in the debate. I have noted that 16 of them
have participated. It has been a very rich discussion. From my personal point of view, I draw immense
satisfaction that not a single hon. Member has opposed the Bill. Some have expressed reservations. My
distinguished senior colleague, Shri Adhir Ranjan Chowdhury said, while recalling what I had said that this is
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a farsighted and revolutionary initiative and step, perhaps, I should have added that it is also a politically
motivated or poll-sighted one. The implications being that there is a political motivation to bring in this Bill.

Well, I want to thank all the hon. Members. I will, in the interest of efficiency--if you permit, Sir-- divide
my response into three segments. One is a segment where the hon. Members have raised very specific
questions which require an answer from the Government in terms of our understanding, in terms of our intent,
in terms of the process that we have put in place and how we propose to implement it. So, I will go through
each of the points made by the hon. Members. But there are one or two additional points which I think
emanate essentially from the fact that I have spent more time and more sleepless nights on the Bill, on its
drafting and on the regulations which have been notified. Since the hon. Members clearly preoccupied as
they are with a much wider canvas, they have not had a chance to look at that. So, I will clarify one or two
points. And, finally there is the easier political response which is required and which has come from some
hon. Members.

My distinguished friend, Shri Dayanidhi Maran, and others have recalled what was done in Chennai in
the State of Tamil Nadu. Some have asked why we do not do it in the rest of India. I think there is a basic
misunderstanding which, perhaps, we have not put in front of the hon. Members as to what it is. But let me
start with the point that it is a poll-sighted one. I regret the fact that my hon. friend, Shri Bhangwant Mann 1s
not present in the House. Sir, through you, let me draw the attention of the House to how much there has been
a vilification of facts in the public domain and I say this with a degree of seriousness.

My friend and my colleague, Mr. Ramesh Bidhuri has collated all the Government letters, the letters
which have been written to the Chief Minister of Delhi, what the Government of the National Capital
Territory of Delhi has said before the Court and also what I have exchanged with him. I mean this information
which I am placing before the House is already in the public domain.

Sir, the crux of the matter is that the regulations on the basis of which 1769 colonies have been identified
goes back to a Gazette Notification of 2008. I quoted it when I introduced the Bill. So, when some hon.
Members ask me why the year 2008 has been taken, it is because that is the most comprehensive Notification,

we have listing 79.

[ was asked by another hon. Member from the Treasury Benches - what about those which are not fitting
in? The Government is very clear and in a transparent manner we have excluded some colonies. I will also
come to that as to why we have excluded them. I state with the sense of responsibility that we will address
those colonies at a subsequent stage. If some colony is there which does not fit into either or where there is a
wrong fitting, we will do it. But if you do it now, it will just open the can of worms. What we need to do is to

move ahead. I can say with confidence, if we had come with those 69 colonies first, you would have said

(PUEYC-§Ch RPRe (AT RIG3GHBI e REds |

So, we are starting with, as the lady hon. Member, my sister said, those people who belong to

economically weaker sections, who are disadvantaged and we come to the 1731 colonies to start with. We

will address the other at a subsequent stage.

Sir, in 2008, we had a Gazette Notification, which identified 1790 colonies. I do not want to get into a
discussion as to who started Metro because I am also the Minister responsible for Metro. This is not a
discussion on who started the Metro. This is not a question whether Chief Minister ‘X’ did more than the
former Chief Minister “Y’. I belong to a different tradition. I have been a Civil Servant for four decades. I
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think every Chief Minister of this State has contributed to making Delhi what it is. That is a fact. Equally I
would say, if we are in a bit of a mess and if the situation in Delhi both in terms of atmospheric pollution, in
terms of congestion should have been better, each Chief Minister also bears part of the responsibility. But I

want to digress from that and [ want to come simply to the issue of these unauthorized colonies.

I would like to repeat what I said initially. The process of registering these colonies was continuing till
the hon. Supreme court in a Judgement in 2011 in the Suraj Lamp and Industries vs. State of Haryana case
came to the conclusion or rather there is a finding, which I would read out, that no longer will they recognize
these five kinds of documents — General Power of Attorney, Will, Agreement to Sale, etc. for the purpose of

registration. That is where the problem starts.

Now, it was clear to any Government which was responsible at that point of time in Delhi or the Centre
that you had to deal with this problem. Around 40 to 50 lakh people are living there. It 1s spread over
something like 43,000 acres. | have also mentioned the square kilometres when I was introducing the Bill. if

you allow that to happen, that is a recipe for total chaos. So, we had to deal with it.

What was the objective? The objective was very clear. How did we have to deal with it. It was also very
clear. The Government of the National Capital Territory of Delhi was required to map these colonies because
if you do not know what the colonies are, you cannot go to the next stage. Now, I do not want to get into the
blame game, the fact of the matter 1s that there has been correspondence which is in the public domain. I have

this letter which I have written to the Chief Minister and I did not get a reply.

The Modi Government came to office in May 2014.
17.50 hrs

(Hon. Speaker in the Chair)

[ became a Minister in September 2017. When I was looking at all the issues which were before us,

RERERIE AR U CAAIEI R UK I T3 HNURTET S BT STHRIGTRIS IR,
R GNEENERIR P EIEIN A ERERCALINEARIRED SHdH I8 IRGARSIFNTR G,
TENeC3 I P AN b SH-Usdicwss If$U-Usdievidiie, FifheARIMIaId B8l | Poor people
are living 1n unauthorised colonies. They are poor because your policies were poor.
HagTgipe-Targdiia b ud Nadle, aﬂuﬁ%mwrﬂ% gAiedfaeakauiafafads 1 17
SR aepRutleuag®d!  [gHAGiRBRaIferal [P AR BOR Ao I3,
SRR ECANERNIRE [ 3) BRERIEERETU RSB UE LY g3 el

N [n}

SIS ACEARANTIHR AR IR ST G ST 3D I ST R TS BT,
IREYUINTSIhTgudbifi|r 15 Aemacasmen SYbaegaReHs e |
THU AT 3R ITUIC AN (S [AS SR SR R SR I e S & [aTdg |
UhaRHI B IS D T, AfthRaerfoRe I BRardds |
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IMRUGHTATIGH ] c1da5|a?lwﬂ‘s'|% mﬁwﬂﬁmatﬂawﬁrﬁmaﬁmlﬁwmaﬁﬁm
qﬁ?ﬁmﬁ?ﬂ?ﬁﬂﬂﬁé@% |...(oddYT) Let me now come down to some of the basic issues

which have been raised by hon. Members.

AFFIISAE : 3USS-SSRIBHEHIAR! | ATID I ATBIHIBIGT |

SHRI HARDEEP SINGH PURI: My distinguished friend, the hon. Dayanidhi Maran said, ‘be large-hearted
and make it free’. I have a lot of respect for that thinking. But I belong to a different school of thought that if
you make anything free, people will not respect that. ﬁ%@ﬂqﬁﬁﬁaﬁa qsmse%%'l’&:sﬂﬁ'gaw%ﬂé‘f I
eH |3i|EEEIEIEI|35Q% o lasalgaélﬁli|ﬂlasza|§%Ias|asai|taalt|é|i| Eiqamlitllﬁlqaﬁﬂéaiaélalé |
TG HA-HURTS BB CRIEE ‘T 3R ‘& S-gisle Ide- HP, <SP, %, T, <, T H |

I speak in English. I am sure the translation is very good. I have a problem. If I have a default response, I

normally go into English. That is because you have kept me outside the country for 40 years. But [ am

switching back to Hindi. TUTe, BIAH! “TE HIFR 100 TR RTARTHeICH 1217 YYD TR |
qsuulmaqmms, q%ﬂ‘rafmﬁ&nfﬂao‘@rﬁm%a@.mﬂ% |ﬁ%ﬁ|®3§qﬂmﬁ |
Gil?“ﬂébliaéﬂll ﬁﬁ'%ﬁﬁﬂ?‘ﬁﬂﬁ%ﬁ@% [T want to tell the hon. Members that I have not heard from a

single resident in these so-called unauthorised colonies that they want it free. Nobody has come to me

because the rates are so reasonable.

There is a regulation and there is a notification where these things have been put up on DDA’s website.
Please have a look at it. I am open to discussion but no one is suggesting it that we should do it. Will the

Government create social infrastructure in these colonies?

TEleg, e, U8d 11 JORgITRGSBUMes, ®A-EedRels,
TR RSB oRe g, Sfafamgfaenis,
ST ARSI RS GRS -TTE TS RUG IR B REAT | RS CEERE EIRERRET
W "'J_Equ'Wrﬁ liberalised development control norms % \ﬂldd?dLﬂTc;H%, GIBT@'IFﬂTTIIﬁ:I%
31UgH liberalised development norms Wﬁmﬁmﬂ@aﬁtﬁw,
ERS ISR R GRS | T A EE R AR IR AMITH IR GD I,
WWWW@WN%W@@W |Gh€nﬁfﬁaz€|m IS RT 1200 FUI,
fepeiiepfery ESROUABHTI,
quo|5chn+u4|mmsm@|61|<\5~H~eu-zmsqmuHcmsmlsus-ﬁw RIS ERSRILR
ﬁuamawﬂﬁ&ﬂquw|qwseslﬁ%&dﬂsqmuucmsaqm51@?41?1111'—11%’[ SHAIE,
RIGHIRYYRENT  [THERUGIITRISORAGIONT, AT B AU aig RSN - ai o utai e,
e AR O TS RETS R e R R R I HED) 40-50
AREEHRHTS SIRIE I IRI6ae, THPISUTSHH T a1 |
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R L U | BRI DR A ERIIEREARE ARSI
TRTRA ST A 3IRAT B IsTHUTS SN, ST iafdTe 3 iRagsled S HRE g IS |

HFATAAE : AFITHA O, TIUB HACR (BT |
AT, G TS g Hfde I ad AT e, ST TR eTe SRS A I HI W d b He A T S G T
|

SAPHFAITHEH : H8IGU3Ios |
AEG3AE : AFAIgHATSH, 3Ty |

sfevdiuRisqdt : cuHRARASIUGagdeHg@UUiaIdds! It is an important point. Why was the

technology not used to do this digital mapping? The submission I want to make through the hon. Speaker, is
that technology is available to everyone. You can get satellite imagery; you can even get submeter imagery
where you see the numbers on a scooter plate. But you must have the political will to do it; you must have the
political will to use that technology in order to get something done.

[ have been worried because I am new to this operating environment. 'ﬂ@ﬁﬂﬂ?@'&%’,

ST TRt T metedfboiaEidRes, TRl RIS HIAHISHASHST oufdedies |

H’Eﬂﬁ%lThat is correct. But what is worrying me is that very responsible people are going ahead and buying

property in those unauthorised colonies. Why? It is because they are looking it as an investment. If you get
into this trap that you want to buy property in an unauthorised colony in order to produce a land bank and
then you authorise it, you will make a killing in profit. I think that the decision was not to act for so long
somewhere at a subterranean level. I am not making any accusation. We should be very careful. Why has it

taken so long? Why are we doing today? I would have done it in 2017. I was told by the hon. Chief Minister

frereme e snfievare [TeduEle, ShedihaRyaKeds |

18.00 hrs

ARG, BHfCEID GURATEISREHACIRRCHSHET  [SHIHafeed 380
AP  [SEgAb-IV  Afddg 500 [ehamiecyadadeu R,
TR EeH, SHANTSIP - TIRRETEds, degieimadre (fFfiaauRedsaTdaeibans-
RiRTTERRe Y ke RTeyEaa, TROAE |
IS IEA3= SR G [h AT b g HRITE T S SR H B HTIRCH B IEEARR TR |

IpFAUIH ST [ETIRRGPRARATE. & 82 [ SaHceNIDINSRE,
G@nﬂgcﬂnﬁz%memmw |...(oddYUT) So, I am making a point that we had decided to go ahead,

and believe me that Delhi elections were still very far-off. SHﬂqsd’)lHdw-Q{“Ide?

GQ$|Q$|51|QQ§|GIE-|E”% G|||%é|5|;|ﬁ|a5‘|3|ﬁ|% \3‘1I'~ld*{'i"1|d‘lcq7~l"1l-{_1,'{“d7'{d%|

H3MUBIGR3aerUedly  IgANSAgIaibUsdois b AU AT S Ah THEATY |
EREE U B PRI E N CI L Wﬁﬁﬁﬁﬁﬂ%ﬂﬁﬁ%ﬁ 2021 YUBAIGHIH G -o gl |

IR ISARBTE P oTagHAIT-HS, 2019 FYAEIDUAZIAN, STTHAf I TagHRG RISSFH AR T

Id(—I'{-IHq:I-‘il'-Ic'Iiadﬂ'I{-la | T just want to say that, yes, it is revolutionary and far-sighted. As regards ‘poll-

sighted’, may be, you and I can have a coffee and discuss as to what is poll-sighted. May be, we have all
become politicians. All of us, no matter what we say and the words we use become ‘poll-sighted’. But [ am

happy to have that discussion.
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My colleague, Shrimati Pratima Mondal, said that names of these colonies should not connote caste, etc.
But I just want to tell the hon. Member that the Government has no role in this. The Government does not go
giving names to particular colonies. I can tell you that I am dealing with a different category. It is not
unauthorised, but this is the Kathputli Colony. It is called a Kathputli Colony because it has artisans there and

there we are taking a slum. Again, I do not like to use the word ‘slum’, but ‘informal settlement’. EIBT 2800

IRIRTH-AE G e Igagdd |Wﬁnwmﬁhmqmﬁ%% |
gHf TR dd b dIeadddR®Ib Y, TURUA. I B IRB U FIR G ST TINTAT,

ITUYISISAGS IR, SHGTRTsId oA Ao eg g ldRcd IR, TgbmHS: ATYTERE | So, we

have no role in assigning names.

HFECHIAHTHIIETSTE IS HA- e gahaRaadd! |
snﬁuﬁ%oﬂﬁmﬂwa@ﬁaﬁw Iefe,
UHaIdTe o [P ATUNHIB R H BRI TASds a3 ar s - Hfagidie |
g s g a- TS HHRUT, TEHHERHAEIGTT? TGS TA RIS THHes,
G IROTE IR TS B TgfecpasremsenT U B IE R EAC RS CA Sl Rl |
BRI HPHRIZEY’ SIS BRUTIE I UgHTIe e foiaR ot d.T.’ é?zgg&n%m Ter 1 “TiHe-2-
I a1 faar AgARAISTRIGAHRBTRITTH IS BRI, WRIBII TN URSTG IR SUU<dl ‘dd-¢-
SURNSHFHNEE gdREIHTg R ~Ig g USHDH Ul TR, SUUHY, for the sake of
clarity, we have excluded those 65 colonies, mwmmﬁfﬁmwm&ﬁ

S HYUUIAH T8 SRS TR D IS RSIagde TR, GG HgHEG bR STRTS TSB! |

AR ISUH T IR, SHSFgH-CUCeale [Th, TRNCAScHoRIb IS IaSeRbaTg |
mﬁwm?ﬂ% but you have to utilize that imagery and convert it into PDF files.
Once you have converted it into PDF files, then you can upload it on your portal. ﬁfﬁ?ﬁﬁ@mﬁm‘%
SUBIHUARIGHNABICET USRS Uad! 15 fAipamadifbdsmegededd | 15
Wﬁmﬂmmﬂ@a@?ﬁﬂ@&ma% T TGP IRY buying and selling has been

on the basis of General Power of Attorney. Wﬂuﬁ?&ﬁmm 5H¢IG1§<1HE¢'I<UI%

RIS TRIoTETEde 1UF SR IIITUCTSIUITIREINTE [3EHIE 3 ushacsaal |
Another hon. Member asked %&mwmﬁﬁwﬁ% Iﬁmﬂﬁﬁmﬁﬁm

AHUSRUEICle  1Tab ‘cuqcueernvﬂﬂ% IUHHIN 5 gﬁqﬁm% afr‘rmmué’h@s
&FR@T‘?@@'WWI% then possession will get additional welghtage If you read the notification, it

becomes very, very clear.

FIEEE IR EC A R RS RIEAC R EIRERG |

ﬁﬁmﬁﬁlmhﬁﬁwmaﬂ% the Swachhta Abhiyan started as a project of the
Government, TRIGUHOH-IAGIAHTTAG  [IRTHACASNGTS, BUATADEIRSMe  ITSEE 65
IEEREIRE IS B E N ORI ST B N RS E R REREICSE R R M NS E R |14

IReFicugHHefhus mmwmmwmﬁaﬁmﬁﬂ%%mamﬁ@@mﬁ%%
AHTgiee R M peaMuad,  HfGHREG I IRGIGGATd3Nu,  JgluReluRad-3{Ta,
RIS RN P dTRIU UG G HS B &1 EREZECanu |
THAaTeR b S U S IREIRITe b faferciantt |

| PO o0 oI P | [ B R M R s o T M E R [ SR ERESSIRRREI |
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fraRsaEiicre Ifpdeare, fPdReiiens, WRSYDISuraj Lamp & Industries Pvt. Ltd. Vs. State of
Haryana%l%é|G|:|a535|QU|Q|a1éA|:|EE|.3-|Q|§ |

%gﬁm a%uﬂ%lﬁaﬁﬂﬁ\ﬁé%s% That he welcomes the Bill,
H(dﬁldmﬁllmﬁﬁmm? I want to submit with all humility that land and colonisation
are State subjects. Eﬂﬂ?ﬁmﬁﬂﬁﬁgﬂﬁqﬁ% Iﬁgaﬂiﬁimlimﬁldls ?ﬁﬂ%ﬁ?@ﬂﬂ@ﬁ |
Al g U Ree, RIbIGHdSg a3 b SahURe 1STHIETe ol G HgTaARETR,
BRI B R IR ECIEICUERA B RE RS GRS ERE eI |
TOgTElheeIgibddy  |TRPEIRGHIE, SHHEHIS b3 RITHRABEIR [ PI AP S 2007
ﬁ@lﬁi@ﬁw?ﬂ .(e4dYT-) 1970 f@@'ﬁﬂ:ﬂ | They are ﬁee to do it because land is a State subject.
TUBNAlR [hdhsonTegTh Hadc Al caw g, HURHRee? THTeIdle, AdigARUNScR |
deWcHsides IR CH IR [hagRgThHCaHcHIRaees,  SUIgUR®Y |
gHSHdMaTAUg Gl (TUdRATaEed  |...(SdYM) SRGoRIGIASsTH ...(AFYM) I am not
yielding. ..(SaaYT) qﬁﬁ%@:ﬁﬂ% mﬁﬂﬁmﬁﬂm I
TR Ca AL IO B S S E ae ) Eu 3 BIRERNIERIEEIS
A 3MUB AP EHIIg e RATUNG I U B AT TSR (BT | ... (TYT)

AFEATG3HE A IgHATSN, ST aa e hTh Igoara g 7T |

SHRI HARDEEP SINGH PURI: Hon. Speaker, I think I have responded and at least, I have made an

attempt to respond to two questions as to why we have delayed it so long and the 2008 Notification.

It is entirely possible that & 1731 PIAIMAIPISTCANTANET, TR TAGARTRPEde |
TRITRTAT [P UTd- TS AEANTEHSHY [T URIRA IS RAR-URarTe g ae I garaa-ode |
&Pﬂgﬁqmﬂ‘ﬁ%wm?ﬁ:ﬂ% that 1s the decision which we will have to wvisit.

HTdTR (b ST REHUG HCh AP AN e THUDH IGATSIYYRSATSITTT | To the hon. Member, N. K.

Premachandran Ji — 1 listen to his comments very carefully — I have two short comments.
A ooaEea A oIRgaRF-IechEPhUs, SRIATUIYCEA, HIATIHISIDBIIHSIT |
They are on the DDA website. STHHCRIB BTG HDCTUGHA SN ARSI [1¥01 518 X[ HATGSHTE |

SHRI N. K. PREMACHANDRAN: We did not get the corrigenda.

SHRI HARDEEP SINGH PURI: Then, I think, that is something we have to rectify. We have this

corrigendum which is dated 224 November with the Bill. I will send you a copy. It very clearly says, in point

4, page 3, line 3, for ‘income tax 1971 or’ read ‘or’. So, that has been omitted. I know, legislative drafting is a

special skill. Gl-dAGANGUISRATRAFHGDSCdP AR A Cag e agas e e e gdbdle |
Heuapifayrafeararedgibussed HTeigsMe |
ARG SARIIRGIATTEdTE |
- T A, - 3 1 MRS 3
SSOWZPI Iaﬁﬁ‘aﬁmwﬁlﬁ'@'ﬂﬁi the President has already convened the Session of
Parliament, &Wl?ﬂw_ﬁl%ﬁﬁ?ﬂﬁl@?ﬂﬂ IﬁﬁﬂﬁT@Wﬂﬁ@ﬁﬁm [SHYHYT Parliament was

Session. EHGHIS"IQ-IGI"IITJIG{ESQ |6H¢QIQ6H"1IC1Q§II¢)¢II |
@Hﬁ%@ﬁﬁ%ﬂﬂﬂ%@ﬁ%ﬁﬁmﬁnﬁﬁw |3REAIUEE  2017-18
AP Edh g PHG e N AT Il |3 isaRieIRRRe,

T STog TS eh P GERTIICT 16 [EHTSRPIYEE T [SHPIPRADSIGITDRIREIPRAHITS T
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EZSEiCINSA I want caution him. dENI\rI%dCJ-ICdddEi EIERRHRGI
mﬁmﬁmﬁmﬂm¢umwmwmuwg@mg
FeTE,  Afdege EAUGHIEICHTRIAN, gEIbiedeHay, iR

R R Gk | e o N R [ N AS RN IE S E A B R RC A R RE I PR
PURIRCRGAG KR SRR AE S

SRR IS R P BT g SR A A e TAR T ThTe | TS TG,
RN IEHTRIARTE, SISITTRIAIT, IR B RRARBITGN, TYABRBITB not the
issue THieTIR IR RfG AU RSReRaR g S dTe, SR IR CRIGHTE |
BN R SR R R A R G| oG AT R I s R E A SRR A BRE R ST Lo |TRA MG THDRIG],
EHISBIRRICT, YPSUICAPRIPIITP A HIGTHeIR P ETHE e AR IR BB S hIRTRIReT

|
AFEATGAHE: AFAITHAOTTR-IR BB AT |

MerdluRieqd: mele. RIS HoRE AT S ERIGITTIS S el SEHGET |
OHTaqedEgT  [ARGddNeeT R [SUHedEcdRTs,  SIhHaRgaadTaig s,
SUEHAHE R, Eﬂﬂﬁ?ﬂaﬂm |§Hﬂarcr mﬁﬁ%mﬁmq’réaaﬂwﬁm%
SIS IR P I[P ag3M3MRIS S h AN cUd ey ISgiHugadeyl f& 25 @,
E DR PRI G I B CA R B | o2 25 HATTSH, 50 g1 75
TGI8 HITHN TR B o dg R G TR SRS AR A THep IS HIR G oY GIRRIEIEA
Jeagde AR Tg IH g g HRHEdg,
é‘lﬂqod|%sésmmﬁﬁ'cm{ﬁﬁ°m€f&4|{dﬂ€@ﬂ@$ﬁﬁ?%ﬁ, We are available 24x7 and if there are any
implementing difficulties, Lieutenant Governor, DDA, Housing Ministry
aﬁmﬁﬂuﬁﬁm&muaomwmmﬁwﬁlﬂ, We have to end this injustice which has been going on.

A e A G =T, AR AIEHRATR g b e aHa A,
TERBISHTLISATATE e fgesfesciaaigs R,
ﬁfﬂﬂﬂ%ﬁfﬂﬁmﬂm@%ﬂ?ﬂwﬁﬁﬁ%ﬁmﬁw@m ENESIS I CRINI BRI [N

SOV

qefal. l--\IL‘IGIt'IGb"Is|3‘|ICIIE:'\IItS?It‘I'CI'N-IG‘IIl-lcl’Jl‘SII':'i"I'Cl’Jl$\>1I\F|C|"| 6|dd|§ |

.(TGYT)
A 3E: U4T5s:
ﬁ?ﬂgﬂﬂﬂaﬂﬁﬁﬂm@aﬁﬁﬂaﬁ&m@ﬁﬁ?ﬂﬁﬁﬁaﬁmﬁq@ SR RATH,
o6 G EdIdal,
W&mﬁwmmwmﬁwﬁiﬁa%
é?aﬂfrr\ruﬁ?ﬂma‘lﬁﬁfﬁﬂn%ﬁmmmﬁ%

I'H

R H TG |
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AFEATASE : SETHIIITH IRESIRIAIRD |
Clause 2 Definitions
AFTgereae: Ao, FTSTUERNEReT | ¥ 3 IRdae-rede?

SHRI N. K. PREMACHANDRAN (KOLLAM): I have asked an important question regarding the physical

possession. If a person who is the owner of the property has rented his house or leased the house on rental

basis, it means he does not have the physical possession of the property. How will this problem be addressed?

SHRI HARDEEP SINGH PURI: This is an issue which we will have to address. It is my anticipation based
on the feedback I have from the people on the ground that in about 10 to 15 per cent cases, this is likely to

happen. BT, me mlﬂﬁémﬁﬁ%
FifppIssRaaHeTee | SRE IS UG SIRG I UH S gdTe [ HATRITR TG TR,

gﬁ%l@ﬁdlﬁldﬂﬂ‘lﬂHWlHSWﬁﬁ, We will have to make a determination. But this will be resolved
and we are ready to sit with people who have these difficulties.

SHRI N. K. PREMACHANDRAN: On the basis of the assurance given by the hon. Minister that the matter
of physical possession will be addressed, I am not moving amendments no. 1 to 3.

AAgeree: frdufaarsas, FTSTUERNYREAT 9 3R 10 Rqas-raedie?

SHRIMATI PRATIMA MONDAL (JAYNAGAR): Hon. Speaker, Sir, it has been mentioned in the Bill
that several documents can be shown as a proof of the property.

I beg to move:

Page 2, line 7.-
after “sale deed”
insert “or gift deed”. (9)

Page 2, line 10,-
for “legal heirs”

substitute  “family”. (10)

Ay SERdidufdurieagRes 2 AudaERieEEen . 9 3R 10
HIIUTH I ETAGHD TIREdTg |

G THTGIHD TR TIT A F AT |

AFAg3reAer: 0. TTaRTaSn, TS TIHN AR 11 TRddbraTgde?
. ARTART (GHEH): A3, Tl b RIRg [ peaTTeR o STUs A EIdbIee ] [But 1 would

request you to give time to those who take the trouble of moving an

amendment Uh AP IHIC R s go-Talardl [STUdeHIIRthpIede, SIddPpeugHgdIfoN |
HilecIg? Saledbddraa |

AT 3reaes: U, GRTaRTISH, ST TUGRN—ERedT 11 TgddRAEgde?
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PROF. SOUGATA RAY: Sir, [ beg to move:

Page 2, line 10.-

after “tenant”

insert “or anyone who 1s having more than one dwelling unit in the National Capital Territory of

Delhi”.  (11)

I do not want people who have already got dwelling units to be given further rights in the unauthorized

colonies.

AFI3AE : AW, YNARIOERIGS 2 AURaUSNeTIe 11 SIS THEHAGD [TIREATE |

G THIGADI TG T T YIS BTG |

AFAATI & U4T8e:
g s 2 fadgmdmTsiTeT |

TRAa¥1h g 3
TS 2 REged Siis dar 74T |

Clause 3 Recognition of property rights

AT 3reae - S, TS, RTINS R4 Y TR IR ATaTR g ?

SHRI N. K. PREMACHANDRAN: Sir, I beg to move:

“Page 3, line 6, --

omit “latest”.” (4)
“Page 3, line 8, --

for “payment of consideration”
substitute “transactions”.” (5)
“Page 3, line 12, --

omit  “latest”.” (6)
“Page 3, line 14, --

Jfor “payment of consideration”
substitute  “transaction”.”  (7)
“Page 3, line 23, --

for “payment of consideration”

substitute  “transaction”.”  (8)
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This is also a very important point. Kindly consider this issue related to evidencing ‘payment of
consideration’. If I have purchased a house ten years ago by paying cash, what is the evidence? Payment
should have evidence but here we have no evidence. If there is a cheque transaction, there would be evidence;
for some other transactions also, there would be evidence. If I purchased a house or sold a house on cash,
there would be no evidence. So, my amendment relates to evidencing ‘payment of consideration’. I am
making a very clear legal transaction. Let it be a ‘transaction’ that 1s evidenced. That 1s the amendment [ am

moving.

SHRI HARDEEP SINGH PURI: Sir, he 1s raising a legal point and I want to respond. Now, this is evidence
of ‘consideration’, but you still have one of those five documents or three of those five documents. You may
have purchased the house by paying cash, I cannot go into that; however, you have the possession and the
proof that may have a power of attorney, an agreement to sell, etc. Now, on top of that, you have this. So, that
transaction is subsumed. You may also have an electricity bill, you may have a ration card made there. So, all
that is the evidence which I am referring to here. Frankly, if you read it as I read it, your amendment is

unneces sary.

AFTIAAE : STHHT. & TS Tg RIS 3 AR YT I4 Y8 T A H & HAG b TR TG |
G TGS IR TIT YR HAGY |

AF-TA3IeaE : O TRTaRTY, AU YIRS 12 3R 16URdad-Aragde?

PROF. SOUGATA RAY: Sir, I beg to move:

“Page 3, after line 10, --
insert  “Provided that the regularisation of unauthorised colony shall

apply only if the residents vacate the encroachments on the public roads, nallahs, drainages, and the
open lands identified by government agencies used as parks or common places in a time bound

manner:

Provided further that the government agencies like Delhi Development Authority, New Delhi
Municipal Council, Municipal Corporations and the Government of NCT of Delhi shall ensure non-

encroachment of public places and wide roads under the Master Plan of Delhi-2021:

Provided also that there shall be no commercial activities in unauthorised colonies identified for

Mmoo

regularisation.”. (12)

“Page 3, after line 29, --
insert “(7) Any person with more than ten lakhs of income per year

during the previous assessment year shall not be considered for
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conferring or recognizing any property rights under this Act.”.” (16)

In my amendment I have added one proviso after line 10, that is clause 3 (i) because if anybody who has
been given the right has already encroached some Government land or such property, he should not be given
the right. That is the proviso I want to add. I hope that the Minister will consider the same.

AAG3AE : ATHN IR ERRE S 3 WU N AT 231 1 6 G HTH TH &G b eTIREdTE |
G THAGTD TR TIT YR PAGY |
AT 3eae : MR R, R TIRN =R 1 391 SURabATaTgda?

SHRI JASBIR SINGH GILL (KHADOOR SAHIB): Sir, I beg to move:

“Page 3, line 11, --

for “fix”

substitute  “not fix”.” (13)
“Page 3, line 19, --

for “the stamp duty”

% 3

substitute  “no stamp duty”. (14)

“Page 3, for line 25, --

substitute  *“‘case may be”.” (15)

A3 -
TR R R RS s A RGN R 139 1 S R HTH THE TG b [TeRA T |
LTI D TR TITYISRABAGY |

AFHII3IE UYTge:
“fopds 3 fadumaT3iTe |

IR B AG AT |
b3 3 [RYgHHSIearTal |
TS |, HTHTGT, e RTINS PTG [ THH A ST |

A& A ITHASUEIa® (b [d TR UTR [ Ao |
SHRI HARDEEP SINGH PURI: Sir, I beg to move:
“That the Bill be passed”.
A S & TR g 3T:
“fopfadaeruridfearsy |
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Morfeaed @R KRR Th IS IRA R A areRVAYe ke |
TR Qae e, e igane | SYferThaRH U aaTagsTdT |
IR P ATYSHB IR e T, U A YIIUR STUd e oTT |

AT 3Ieae]: TR, SMuHTHuy IS |
El eI CREIEI R EREC S AR T

SHRIMATI PRATIMA MONDAL : Sir, being a junior Member and a lady Member, I need your

encouragement and support. They are senior Members. You are giving a lot of time for them. I did not get any

time. So, I need your support and encouragement.

Though the amendment has already been disposed, I did not get a chance to complete what I wanted to
say. I would like to get one clarification, through you, from the hon. Minister. It has been provided in the Bill
that various documents could be produced or could be submitted as proof of property.Among these, the Gift
Deed is missing. So, [ would request you to include this also. Thank you, Sir, for giving me the chance to
speak.

MewdiuRizad:
TR, BTG LTI IR SRE TG 1T, g e AT ATHH g T, TR TR ST - ReTe | If

you register as a woman you will get a lower rate. So, I hope that more people will take advantage of the

favourable rates and get the property registered in the name of women. usﬁ'qas-ﬂmgiau |
ﬁﬁ&miﬂmﬁmﬂmﬁm%mﬁmﬁﬁwﬁqﬁ there is a basic
condition that the property has to be registered either in the name of the lady of the house or jointly. So, this
major step towards gender empowerment. hope we can take it forward.
&rrqﬁuaqsrqgrzn ﬁaﬂmﬁa@@aﬂmﬁmﬁﬁw%%ﬁﬁwm% |
AR AAISS S S g ceb o IR SR HTA D &1 |sﬂﬁasnﬂmaumusﬁ&rrqﬁaﬁm |
|

I

TEIRIGHSISITHT [FADIFaRSsaauH AR Hia ST, TS aIG d- 33 @-aa -]

I S SR ALEC Al EREZARTHS T

THAHIHGRIARU 173 1D UGS, 30 RIS UG olg 3RSl S [le aacdlg cgHoR g,
m@qwmat they are the same,PHI-
HHRTRIdR P AR HRIRAIE IR, BlarSBIRIUsEagPIede |
ZUPIATI 5 ARSI 1 sfAfTeman BREIURISHURI |

Imlﬁmﬁmﬂ:ﬂméaﬁql!ﬁagﬂ I mmdmdual applicants can

apply. 3T 173 | BT IT BB HEH RIS 1,3 AD A TR HR40TRIAN TR BRG], AT ARG TRAT
ISP [LEHIATIHATIS T |

A Sfemel : UH T8 R
R EIERRE ARG R S

T g 31 |

61/62



7/9/22, 1:15 PM

A 3eAE: TG, 3161-(Lr¢-|d>|01l01¢|l\:1|~26|6 Iﬂiﬂmagaﬂﬂﬂﬁﬁ%

PASTRIAIRIBITATTT |

Jradiarerarsens |

62/62



